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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH,
NEW DELHI
Original Application No.169 of 2025
Pawan Kumar ...Applicant
Versus

Union of India & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO.10

DISTRICT MAGISTRATE SONBHADRA

MDST_RESPECI‘ FULLY SHOWETH:

.  That the applicant has filed present OA regarding illegal
mining being carried out by M/s Veera Construction
(Proprietor Shri Rameshwar Pratap) in District Sonbhadra n
gata/Araji No.21 Mi (khand No.1) area 14.98 ha (37 acres) at
village Bhagwa Tehsil Obra District Sonbhadra where illegal

mining is being carried out without any envirenmental

Clearance and in areas outside the lease area. It has further

been alleged by applicant that illegal mining is also being

carried oul in water bodies with the use of JCB and other
machines which is not permissible in faw. The applicant has
prayed for direction to stop the illegal mining being carried
out by respondent no.ll in District Sonbhadra gata/Araji

No.2l Mi (khand No.1) area 14.98 ha (37 acres) at village

Bhagwa Tehsil Obra District Sonbhadra. Theé applicant has

further prayed for forming a julnt-cummittee for examining

the extent of illegal mining being done by respondent no.11 in
above gata/araji. The applicant has further prayed for
direction to respondent authorities to investigate the matter of

respondent no.11 and impose penalty for
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environmental damage as per law and lastly it has been
prayed that direction be jssued for stay the operation of
mining by respondent no.11 in above gata/araji no.21 Mi
(khand No.1) area. 14.98 ha (37 actes) at village Bhagwa
Tehsil Obra District Sonbhadra. The answering respondent
District Magistrate Sonbhadra has been impleaded as party
respondent no.10 in above OA. The reply on behalf of

answering respondent is as follows:-

That in the above OA No. 169/2025 pending before this
Hon'ble Tribunal, vide order dated 23.04.2025 passed by this
Hon’ble Tribunal, a committee was constituted and direction
was given for conducting investigation regarding the mining
lease area in question. In compliance with which the
Constituted Committee, hag given the following suggestions
in the inspection report dated 14.08.2025:-

Recommendations of the Joint Commitiee:

() Inlight of the above, it has been found that the validity
of the above EC has been extended for one year only
through the MoM of the 685th meeting of SEIAA.
MoM cannot speak on the further validity extension of
EC. Therefore, necessary clarification may be given by
SEIAA-UP on the above issues.

(ii) - In light of the above, it has been found that the lessee
operated the mine without a valid consent to operale
(CTO) for the period of 01.01.2022 to 23.01.2022 and
01.01.2023 to 29.03.2023. Accordingly, environmental

compensation may be imposed,

In light of the above, it has been found that the above

Environmental clearance has been granted contrary to

o




(iv)

(v)

(vi)

(vii)

@
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the Sustainable Sand Mining Management Guideline,
September (SSMMG) 2016, and Enforcement &
Monitoring Guidelines for Sand Mining (EMGSM),
January 2020. Therefore, SEIAA/SEAC-UP can review
such cases and be cautious during the appraisal of the
River bed mining (RBM) project in the future.

In light of the abuv&,. the mining lease area on paper is
1498 ha; however, kml file and the latitude and
longitude mentioned in the EC reflected that the actual
lease area is 14.70 ha only. This shows that 0.28 hec, is
less thari the granted. The Director of Mining &
Geology-UP is requested to take further action on the
above issue, and also be cautious during the lease grant

in the future,

In light of the above, it has been found that Ms Veera
Construction has been continuously involved in illegal
minimg activities around the above lease area singe
2021 to date; therefore, Loeal Administration, through
the mining department, may initiate necessary

proceedings against M/s Veera Construction,

In light of the above, the Mining Department,
Sonbhadra, may calculate the total quantity of mineral
cxcavated. Penalty may be imposed for the extraction

of eéxcess minerals, if any.

Any mining activity, which area in violation of the
provisions of the Environment (Protection) Act, 1986,
the Water (Prevention and control of Pollution Act,
1974), and Air (Prevention and control of Pollution

\, Act, 1981) etc. shall be considered as illegal mining

within the provision of section 2] (5) of MMDR act

2
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/ and the concerned authority shall take necessary action

‘within the provision of MMDR Act.

3. That the vacant areq of minor minetal sand/morrum available
in plot No. 21 combined (Block No. 1) total area of 14.98
hectares situated on the bed of Son river in village Bhagwan
situated in Tehsil-Obra of District-Sonbhadra was included in
the District Survey Repoit, 2018 before making arrangement
for mining concession. Before including in the District
Survey Report, the District Level Expert Appraisal
Committee (DEAC) constituted consisting of Revenue
Department, Forest Department, Irrigation Department and
Mining Department approved the District Survey Report,
2018 on 28.11.2018, after which the following provision is
mentioned in Chapter-4 Rule-23 (2) (a) of UP Minor Mineral
(Concession) Rules-2021 - "the area or areas for mining
leases in respect of sand or morrum or bajri or boulder or any
of these in mixed state exclusively found in the river bed shall

be leased out only by e-tender or e-auction or e-tender-cum-¢-

auction for a maximum period of five years at a time" and as

per the provisions given in Government Order No. 1875/86-
2017-(Sa0)/2017TC-1  Geology and Mining Section,
Government of Uttar Pradesh, Lucknow dated 14.08.2017,
the quantity of 239,680 cubic meter of sub-mineral
cand/morrum available in the area in question was advertised
through e-tender-cum-e-auction system vide office letter No.
2160/Mineral/e-Tender/2018 dated 29.11.2018.

Apart from the above, after examination of revenue
records since the area in question, in regard to Forest
Department is gituated at a distance of more than 100 meters

from the forest land and in regard to Irrigation Department
a distance of more than 500 meters

0 TAH}:,.WE is located at
im0 DHAEN, ©
.. 4
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therefore, the Sub Divisional Commitee constituted in the
district recommended about inclusion of the area in DSR;
after which the area in question was included in the District
Survey Report, 2024 and approval was obtained from SEIAA
on 27.12.2024, Photocopy of report of Irrigation department
dated 12.06.2024 is annexed herewith and marked as
ANNEXURE R-1 (Pg. No. to ).

Photocopy of notification dated 29.11.2018 is annexed
herewith and marked as ANNEXURE R-2 (Pg. No. to ).

That in continuation of the above said noification dated
29.11.2018, in the event of the highest bid of Rs. 270/- per
cubic meter offered by M/s Veera Construction, Proprietor-
Shri Rameshwar Pratap S/o Shri Shyama Prasad, regident of
8-3/36 B, Ardli Bazar, District- Varanasi, the letter of intent
was issued in favour of M/s Veera Construction through
office letter dated 08.01.2021, after which the letter of intent
holder paid the amount mentioned in the letter of intent, and
obtained the approved mining plan on 26.03.2021 and
obtained the environmental clearance certificate tesued by
State Level Environmental Impact Assessment Uttar Pradesh
Lucknow (SEIAA) on 01.,12.2021, after which the said
auction lease was issued in favour of M/s Veera Construction

on 01.12.2021. Executed for a period of 05 years from
13.12.2021 to 12.12.2026.

Photocopy of letter of intent dated 08.01.2021 is
annexed herewith and marked as ANNEXURE R-3 (Pg. No.

to ).

Phatocopy of Approved Mining Plan dated 26,03,2021
. is annexed herewith and marked as ANNEXURE R-4 (Pg..

9
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1 t
Photocopy of Environmental Clearanc® Certificate

dated 01.12.2021 is annexed herewith and marked 83
ANNEXURE R-5 (Pg. No. to ).

5. That in regard to validity of the Environmental Clearance
Certificate dated 01.12.2021 issued in the mining lease area i
question, the following has been mentioned in specific

condition no. 10 on page no. 7:-

"10. The Environmental clearance will be co-terminus

with the mining lease period/Mining Plan. The Mining

plan approved by the Dept. of Mines and Gealogy shall

- be strictly implemented and shall not be operated
beyond the validity period.” |

It is clear from the above that the validity of the

Environment Clearance Certificate in question is up to the

lease period of 05 years.

6.  That apart from the above, it is also submitted that regarding
the validity of the Environmental Clearance Cerfificate dated
01.12.2021 issued for the mining lease area in question, the
lease holder had submitted a representation letter dated
14.05.2025. In continuation of letter dated 10,05.2025 a letter
to the Member Secretary, State Level Environmental Impact
Assessment Authority, Environment Directorate, Lucknow,
Uttar Pradesh was sent vide letter dated 13.10.2025, in
relation to which the Nodal Officer, State Level Expert
Appraisal Committee- 2, vide letter dated 06.11.2025, had
informed as follows: “this is to inform that regarding the
validity of Environmental Clearance, the 945" meeting of
SEAC was held on 28.05.2025. In pursuance of the

\ recommendation of SEAC, the decision taken by SEIAA in

fis 911% meeting dated 22.09.2025 regarding the validity of

©
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environm

18 being sent as enclosure
concerned Digtrige Ma

action ! gistrates for information and further
ion," . r in
" And in the COpY no. 02 of the said letter dated

06.1 1.2025, there is mentioned as under: "With reference to
» ‘lﬁtte_r N0. 1098 dated 13.10.2025 of the District
Magl‘ﬁ“tmm. Sonbhadra, this is to inform that the matter in
question is covered by the above decision of SETAA/SEAC."

Photocopy of office letter dated 14.05.2025 sent by
lease holder to Member Secretary, State Level Environmental
Impact  Assessment Authority, Environment Directorate,
Lucknow, Uttar Pradesh is annexed herewith and marked as
ANNEXURE R-6 (Pg. No. o ).

Photocopy of Office letter dated 13.10.2025 sent by
lease holder to Member Secretary, State Lével Environmental
Impact Assessment Authority, Environment Directorate,
Lucknow, Uttar Pradesh is annexed herewith and marked as

ANNEXURE R-7 (Pg. No. to ).

Photocopy of letter dated 06.11.2025 of State Level
Expert Appraisal Committee-2 is annexed herewith and

marked as ANNEXURE R-8 (Pg. No. to ).

That the meeting of SEAC was held on 28.05.2025, in which

following are mentioned-

A presentation was made by the by the project
proponent before the SEAC. Based on the documens
submitted and presentation made by the profect
proponent along with the consultant, the Jollowing

facts have emerged. Earlier, environmental clegrance

N VR g e
N ICT Al

Jor the above project proposal was issyed by SEIAA4
ULP. vide letter no. EC21R00] UPl44167 dated

(ﬁ}
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Jor an annyat production of 197,888
in favour of Shri Sudhakar Pandey, S/0
Shri Dudh Nath Pandey, Mis Sudhakar Pandey and
Associates with Jollowing specific conditions: "In the
absence of replenishment study keeping in mind
various  orders issued by Hon'ble NGT and
development works in the State, EC is granted for a
period of one Year." The SEIAA in ity 685th meeting
dated 31/12/2022 discussed the validity extension of
ECs of Sand/morrum/river bed material mining based
on the replenishment study as per Hon'ble NGT order
-and following decision were taken: "SEIAA gone
through the letter of DGM, UP letter nol368/M-
2282017 khananniti (VII) dated 27-12-2022. letter
no, 138 1/M-228/2017 khananniti (VIII) dated 30-12-
2022 addressed to MS SEIAA in which it is mentioned
as jollows "“the act of replenishment study of mining
area of sand/morrum of river bed situated in various
districts of state has been completed by Institution
CMPDI of Govt. of India. " "SEIAA also gone through
the E-mail dated 31-12-2022 of DGM UP and progress
statement on the scientific sand replenishment study
being carried out by CMPDI vide letter no-
CMPDI/BDD/E-760656/1-16525 dated 30-12-2022 for
26 districts (25+1) and Rivers- Ken, Betwa, Yamuna,
Gandak Ghaghra, Ganga, Tauns Bhaghain Son, Rapti,
Paisuni, Dahsan Mangour, UR. Saprar, Sukhanai,
Belan. SEIAA agrees to extend the validity of the ECs
of the concerned leases (of Districts Chitrakoot,

. = N Fatehpur, Kaushambi, Hamirpur, Jalaun, Jhansi,
sk < wid

_.'2:'_'\_1“&1'53;:4& ;;,;,; Sonebhadra, ~ Shaharanpur,  shamli,  Baghpat,
Wahg g W

5 ¥ w/'? ‘4" Ghaziabad, G.B. Nagar, Prayagraj, Mirzapur,
% OF ?}{j 3 Chanduli, Faizabad, Ambedkarnagar, Gorakhpur,

| w




388

Santkab;
e Hﬂgﬂ]“ S‘rddffﬂ']‘lh Nagar, Gdﬂﬂ'ﬂ: Bﬂsﬁ:

1 Nagar, Kanpur Dehat, Banda) for
equal r:{: ff One year, if the reported production s
ks ess than the production capacity mentioned
M originalivalid ECs. In case the PfﬂPi’"E”"fﬂGM
aspires to mine additional mineral (Based on the
replenishment report) then the proponent has to submit
a fresh application, It will be the responsibility of the

Mini . 1 1
ing Department to ensure that no mining is carried

Bafu-'aich, Kanpyy.
the pe

out beyond the quantity mentioned in the replenishment

study report validated by mining department. Rest all

the conditions mentioned in the original EC shall

remain same." SEAC went through the letter dated 30-

12-2022 of DGM UP, informing that replenishment

studies has been completed by CMPDI and the validity

period of E.C. granted for the period of 1 year may be

extended till the validity period of lease deed. SEAC

deliberated the matter in detail and also noted that

EC’s are also issued with Specific Conditions that
Environmental clearance will be co-terminus with the

mining lease period/Mining Plan. SEAC also noted that
District Sonbhadra has uploaded replenishment study
report for year 2023 and year 2024 in public domain
hitps ://sonbhadra.nic.in Hence, SEAC recommended to
extend the validity period of environmental clearances
concerned with the 685th SEIAA meeting dated
31/12/2022 which will be co-terminus with the mining
lease period/Mining Plan, whichever is earlier, where
replenishment study report has been uploaded in the
public domain for the period of year 2023 and 2024. It
will be the responsibility of the Mining Department to
ensure that no mining is carried out beyond the

quantity mentioned in the replenishment study report

&
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Va, .{Idﬁj‘ed b_’,-'

H‘!f?{fﬂg de ]
_ rtme nd leases are
OPerateq on th i

Conduefey * Jsls of eplenishment study reports,
E i
o ahinul basis. The matter is Jorwarded to

SEIA4
!
0 take Hecessary action in the matter.”

Pl - th
: . 3ﬂtﬂﬂﬁp}f of Minuteg of '9.451!| i"I“IEEting of the SEAC
ate : -
28052025 ;s 4nnexed herewith and marked as

ANNEXURE R.g (Pg.No. to )

T . i

hat followings haye been mentioned in 911 meeting dated
22.09.2025 of SIEAA  with reference to above
recommendation made by SEA(C:-

"SEIAA gone through the comments of SEAC and
noted that SEAC went through the letter dated 30-12-
2022 of DGM UP, informing that replenishment studies
has been completed by CMPDI and the validity period
of EC. granted for the period of 1 year may be
extended till the validity period of lease deed. SEAC
also noted that ECy are also issued with Specific
Conditions that Environmental clearance will be co-
terminus with the mining lease period/Mining Plan,
SEAC also noted that District Sonbhadra has uploaded
replenishment study report for year 2023 and year
2024 in public domain htips:/isonbhadra.nic.in, Hence,
SEIAA agreed with the recommendation of SEAC 1o

extend the validity period of envirenmental clearances

,\\},\ concerned with the 685th SEI4A meeting dated

) DHAR
AnQ) DHA \ 31712/2022 which will be co-terminus with the mining

(A rCal
m‘ -TI.‘}'"EIE"'I"“
Ef:! LwinnRaiE

20 141 2008

. lease period/Mining Plan, whicheyer is earlier, where

| replenishment study report has been uploaded in the
public domain for the period of year 2023 and 2024 |
will be the responsibility of the Mining Department 10

ensure that no_mining is carrieqd oyt beyond the
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uant; ;
quantity mentioneq in the replenishment study report

valy - )
alidated p, mining  department and leases are
OPerated on the pasis of replenishment study reporis,

canducted on annual basis. "

from the above it is clear that validity of
environmental no objection certificate in question is till

the period of case,

Photocopy of Minutes of the 911% Meeting of SEIAA
dated 22.09.2025 is annexed herewith and marked as
ANNEXURE R-10 (Pg. No, to ).

It is further humbly submitted that apart from above the
answering respondent is duty bound to follow all directions

issued by this Hon'ble Tribunal in the matter in its letter and

spirit.

That the facts stated in the above reply are based on the
information derived from official record as such they true and
correct as per personal knowledge and belief of the deponent.

No part of same is false and nothing material has been

concealed therefrom.

Rejp;%t

No.10

Through Counsel

(MUKESH VERMA)

ADVOCATE FOR RESPONDENT NO.10
Ch. No.50, Old Block

Supreme Court of India

New Delhi-110001

(M) 9810108098

E-mail: mverm ady@gnmjl.cnm
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BEFORg T

H .
* HON'BLg NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH,
NEW DELII

Original Application No, 169 of 2025

Paw
an Kumar . Applicant

Versus

Union of India & Ors, ...Respondents

| AFFIDAVIT -
I, Badri Nath Singh S/o Shri Jagannath Singh, aged about
years, presently posted as District Magistrate, Sonbhadra do hereby

solemnly affirm and state as under:-

1. That the deponent is posted in above capacity as such he is
fully conversant with the facts of the case a5 such is
competent to swear in this affidavit.

2.  That T have read the accompanying reply to the Original
Application No.169/2025 Pawan Kumar Vs Union of India &
Ors. filed by applicant and understood the contents thereof
the same are true and correct as per my personal knowledge
and belief.

3. That the Annexures accompanying are true and correct copies
of their respective originals. @ )
Dgponent
VERIFICATION:
I, the above named deponent do hereby verify that the

coritents of above affidavit are true and correct as per knowledge

and belief, no part of it is false and nothing material has been

coricealed therefrom. "
Verified at Sonbhadra this the J 7 Sk day of April, 2026.

e

alms
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
‘Authority(SEIAA), Uttar Pradesh)

The Proprietor
MIS VEERA CONSTRUCTION
Rlo S-3/36B, Ardali Bazar, Varanassi-221002, Uttar Pradesh -221002

ENVIRONMENTAL
CLEARANCE

‘Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA MNotification 2006-regarding

SirfMadam,

Thig is in reference to your application for Environmental Clearance (EC)
in respect of project submifted to_the SEIAA vide proposal number
SIA/UPIMIN/G1527/2021 datad nq;ge;::%qz =he_particulars of the environmental
clearance granted to the projectare as-bel W-_..‘E:-jt"“'-'

P

y Interactive,

{V _.... --:.--_.:-_ _- -_ '. Ly ‘:L,L";-
1. ECIdentificationNo. /" ’1‘;__:_':_;'*1’3‘_1‘;_&6'1@;}\15{:315
s fi 7S
3. ProjectType g BeNEW S T,
4. Category 3y BB L e
5.  Project/Activity includ ing % ]

3 W-{ﬁi}‘jﬂlﬁing’.ﬁf{ ninerals
Schedule No. " N Tl A :’::}n_
6. MName of Project - ‘Environment'Clearance for proposed river
. 7. -bed-Sand/Mogrum riining along river Son’

6o e _atGatalAraji'no 21 mi, (Khand no. 1)

Vit rs dred - 14788ha (37 acre) at Village —

""" Bhiagwa, Tehsil - Obra, District-
Sonbhadra, U. P. Mis Vieera Canstruction,
prop. Srl Rameshwar Pratap

7. MName of Company/Organization M/S VEERA CONSTRUCTION
8. Location of Project Utiar Pradesh
9, TOR Date 11 Jun 2021

PARIVESH

(Pro-Active and Responsive Facilitation b

The project detalls along with terms and conditions are appended herewith from page

and Virtuous Environmental Single-Window Hub)

no 2 onwards.
| {e-signed)
Member Secretary
Date: 01/12/2021 Member Secretary

SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.

This is-a compuler generated cover page.

EC |dentification No. - EC21B001UP1508168  File Mo, - 6262 Date of Issus EC - 011272021 Page 1 of 10

=,
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Diractorate of Environment, U.P,

Vineet Khand-1, Gamti Nagar, Lucknow- 225010
E-tail- doeuplko@yahoa.com, selaqup@yahoo.com
Phore no-0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/61527/2021 & SEIAA, U.P File no- 6262

sub: Environmental Clearance Is sought for Proposed Sand/Morrum mining along river Son at
Gata/Arajino 21 mi, (Khand no. 1) Area - 14.98 ha'{37 acres) at Village — Bhagwa, Tehsil - Obra, District-
Sonbhadra, U. P. M/s Veera Construction.

Dear Sir,
This is with reference to your: applicatinn / letter: dated 31=ﬂ3-?_{121,- 02-04-2021, 06-09-2021 & 20-

09-2021 on above menﬂunEd subject, The matter. was: cnns:dered by ’SEE.C in'meeting held on 24-09-2021
and SEIAA in meeting held ‘on 13-1'1 2021.

‘A presentation-was ﬂ'l-‘\!ﬂﬂ by the project 'prbpqnen:t' a!pﬁg with their consultant M/s Paramarsh
{Servicing Environment and Dﬂﬂ!dﬁmient} -t_c_. SE&E_:-n_n 2#-09—2:_!2_1.

Project Details Informed ¢

/ the Fm ect Pn:r _nentand ‘therr Eunsultant

The project pruponant,_..lhmugh the ducuments .and presentatﬁ:m gave fnllnwlﬂE details about thejr
project -

1. The enwironmental daarance]s suughtfnr San:t]"Murrum mrn[ng along rwrar Son at Gata/Araji no 21 mi,
(Khand no. 1) Area - 14, EIB ha (37. acres) at 'qullage Ehagvml Tehsll - Gbra, District- Sonbhatira, U. P.
M/sVeerz Cnnstmctmn, pmp Sri Rameshwar?ratap

2. Theterms of reference; were issued by EEMA, L.!F Ref, No.: 11ﬂfPar'yra}5 EACHEZEZ!ZME Dated 11 June
2021. The public hearing was urgamzed o IK-EIEgZEIll & |

3. Saliént features of the p:‘u!ect as submitted by the project prupunent. s
1. .| Onine proposal No. s X smfupﬂ.mmalszf;znzl ¥ s “ _
2. | File No, aliotted by SEIAA, UP 6262 © . |
{3. | NameofProponent ShrilameshwarPratap '
4. 1| Full correspondence addressof | M/s Veera Construction
ponent and mobile na, RameshwarPratap S/o Shrishyama Prasad
76 Rfo—53/36 B, Ardall Bazar, Varanasi, U.P, — 221002
A Mobile no.— '
_ Emall ID - Veerasandfd @gmail.com
5, MName of Project Environment Clearance for proposed river bed Sand/Morrum |
) mining along river Sori atGata/Araji no 21.mi/ {Khand no. 1)
Area - 14.98 ha (37 acres) at Villaga - Bhagwa, Tehsil - Obra,
District- Sonbhadra, U. P, M/z Véera Construction, prop. Sri
' _RameshwarPratap
&. Project Location (Khasra/Gata No.) | Gata/Ara)l no 21 mi, (Khand no. 1)
7. Mame of River San River
g. Name of Village Bhagwa
9, Tehsil g Obra,
10. District Sonbhadra
11, | Name of Minor Mineral River Bed sand/morrum mining
12. | Sanctioned Lease Area (In Ha.) 14.98 ha
13. | Max. & Min mRL within lease area The highest level |s 170.8 mRL
The lowest level is 166.0 mRL
Water level - 165.0

EC Identification Mo, - EC21B0D1UP150816  Flle No.- 6262 Dateof ssus EC-01/12/2021  Page 201 10
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_ HA=a-05

N 2 14, | Fillar Coordinates {Verified by DMO) | ™ point Latitude N Longitude £
A 24" 31' 45,58"N 82° 59'24,55"c |
B 24" 31' 55.22"N 82" 59'43,53"E
C 24* 31' 50.07"N 82* 59’ 46.56"F .
| . D 24" 31' 36.52"N 82" 59'27.91"E )
15. | Total Geological Reserves 463,164 mYfanoum :
16. | Total Mineable Reserve | 2,50,009 m*fannum O '
17. | Total Proposed Production 11,98,400 m’ (5 years) )
'l 18. | Proposed Production fyear (as per | 2,39,680 m’/annum or 4,31,424 tennes/annum
lal}) _ =
[ 19. | Sanctioned Period of Mine lease 5 years
iﬂ. Production of mine/day 858 mfday . |
[21. | Method of Mining *|'Mining - will be carried out by bar scalping or skimming | :
B method-and mifing opération shall be mechanized (OTFM) ;
; | sl $¢eapers/EMM and chaln/tyre mounted bulldozers for
| 3% ot et rescue & salvage (3s per:SSMG 2016).
22. | No.ofworkingdays "0 . ollaspn e TOE = TR il
23. | Working hoursfday = - Tl 8% Foris R R,
124, 1 No.ofworker * = - w7, Sduegeaniaig R A
|.25. | _No.'of vehicles movement/day. - . - | 80 : T
26. | Typeofland . ;- - ..’ .|"Govt/NonfForest [and "
27. || Ultimate of Depthof Mining- = '3.0'm [ For Mining Plan Period )
28 || Nearest meﬁlled-’rﬁaﬂgﬁqﬁis_iﬁ I T TR
29, Water'Req'!i.rEreméﬁf?' st RN pURPOSE B g R .+
: T w0 DdRking - -, - 2051KID
: . +'7| Suppression ofdust _ -7.8KLD
- i Plantation #” £: 0 T ~0.335KLD
.-Qthers (ifany] , 0.~ & -0.00KLD
otal 7 e «§.64579.00 KLD

|30 Name of OB Accredited Cansifar [ Pararmarsh Servi Environment and development

Pl Sy UESEETY valid il - 19/10/2021
3L | Anylitigation pending againstthe | No - . . .
project or land in any court . D
32. | Details of 500 m Cluster Certificate’ | Letter No-268/Khanl}/2021 dated 25 January 2021,
verified by Mining Officer _ . -
33. | Detalls of Lease Ared in appraved Serial no, 14, Page no, 26
DR ___|5udhhipatra —patrank 957/Khanij/2021 dt. 20/03/2021
34. | Project Cost 1.45 Crore '
35. | Proposed CER cost | 290 lacs
| 36. | Proposed EMP eost 9.21
37. | Llengthand breadth of Haul Road Length - 0,65 km
. , Breadth-6.00 m
38. | No. of Trees to be Planted | 335

4. The mining would be restricted to the unsaturated zone only above the phreatic water table and wil|
not intersect the groundwater table at any point in time,
5. The mining operation will not be carried out In the safety zone of any bridge or embankment or eco-
~ fragile zone such as the habitat of any wild fauna,
6. There is no litigation pending in any court regarding this project.
7. The project proposal falls under category-1{a) of EIA Notification, 2006 (as amendad),
Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting (SEAC)
held on 24-03-2021 the State Level Environment Impact Assessment Autharity {SEIAA) in its Meeting dated

EC |dentification No. - EC21B001UP150816  File No.-6262 Date of |ssus EC - 011212021 Page 3of 10 !




: R 13-11—1ﬁ11 decided to grant the Enviranmental Clearance to the title pm]m fr:rr collection of 2

m' [annum for one year only for lease area of 14.98 ha subject to effective imple
mentation of t i
General Conditions and specific conditions: i ot fllawing

General Conditions:

1- This environmental clearanice is subject to allotment of mining lease in favour of project proponent
by District Administration/Mining Department.

2- Forest clearance shall be taken by the proponent as necessary under law.

3. Any change in mining area, khasra numbers, entailing capacity addition with change in process and
or mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

4- Precise mining area will be Jointly demarcated. &t sjte by project prupunent and officials of
Mining/Revenue department.priorto mrth;.g &f minlhg-operations, Such site plan, duly verified by
‘competent authority along- With: copy of the: Environmental ffearance letter will be displayed on a
hoarding/board at the‘sita A mmr of site plan willalso. bE‘ submil:ted fuﬁEm within & period of 02

3 0 onths. 3

5 and |Gading shall b dar i ST

6- Nu mlmngsha!l be -;arned outin the'safety zopeof hyrhnﬂge,,a,ndfnr embankmenL

7- It shall be ensured that st.andan:l's retated tnfamhien[ afr‘quarfwfeﬁluent 8s prescribed by the
Ministry of Environment & - Furéﬂ are strictly mmp!red mth Water sprinklers and other dust
contral majors shfgl.ILIJ ba"applied. tu take—mre of dust. gepemtv.fd .during mining operation.
Sprinkling ufwater bthaul rﬂads to nunl:ruldu?l: w[[l hE Ensurad I:nr the prﬂuect proponent.

g8 Al necessary stﬂu‘tory ::I'earanoes shar! be ‘ohitained Héfore start of mining operaticns, If this
condition is wula;gd;fthg ;:Iearan:e shalt haautnn‘r,anca[lyr deemed tr.:l have been cancelled,

8- Parking of vehiclesshould not be rnade on pubFI: pla::es :

i0- No tre&fellmg il hekﬂ'une m the leased area, except nni-,f Mwith thE- permissran of Forest

Department. .t

11- No w;ldhfe habitat er be infrrnged e o 3

12- It shall be ensured that excavation of mmnr “fineral does mt dlstu rh or change the underlying soil
charac‘berfsm:s of the river bed /basin, where mining is carried out.

13- It shall be ensured that mining-operation of Sand/Moram will not in any way disturb the, velocity
and flow pattern of the river water significantly.

14- It shall be ensured that therejs no fauna dependant on the river hed or areas close to mining forits
neshng.*’ﬁ.feparﬁ on the same, vetted by the :umpeter!t aul:hnntr shall be su hrmrted to the RO,

PCB and SEIAA within 02 manths:
15- Primary survey. of flora and fauna shall be :arrred out and data shall be.- submitted to the RO, PCB

and SELAA within-six months.

16- Hydro-geclogical study shall be carried out by a reputed organization/institute within six months
and establish that mining in the said area will not adversely affect the ground water regime. The
report shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact s
observed fanticlpated, mining shall not be garried gut,

17- Adequate protection against dust and other environmental pollution due to mining shall be made
so that the habitations (if any) close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity .
should be completed before the start of sand mining.

18- Need-based assessment for the nearby villages shall be conducted to study economic messures
which can help In Improving the quality of life of emnuminalrr weaker section of society. Income
generating projects/tools such as development of fodder farm, fruit hearing orchards, vocational
training etc. can form a part of such program me. The project praponent shall provide separate
budget for community development activities and income generating programmes,

13- Green cover development shall be carried out following CPCB guidelines including selection of plant
species and In consultation with the local DFO/Horticulture OFfficer.

EC identification No, - EC21B001UP150816  Fila Na, <6262 Dale of Issue EC - 01/12/2024 Page 4 of 10
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rr‘ ™ 20- Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be
utilized for preen caver/tree plantation.

21- Dispensary facilities for first-ald shall be provided at site.
22- An Environmental Audit should be annually carried out during the operational phase and submitted

to the SEIAA.

23- The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite data/information/monitoring reports. In case of any violations of stipulated conditions
the District Mining Officer will report to SEIAA.

24- The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in hard &
soft copies) to the SEIAA, the District Officer and the respective Regional Office of the State

Pollution Control Board by 1st June and 1st Becembereyery year.

25- A copy of the clearance letter shall be sent’ bv the p ropunent to concerned Panchayat, ZilaParisad/
Municipal Corporation and L!rhah Local B?n:hr =

26- Transpartation of rnat'enals shall be done by caveri ng | the truci:s { tr‘a:turs with tarpaulin or other
suitable mechanism: taa\rmd-futhJve emissmns and SPIHEEE uf&mrneﬁh’dm.

27- Waste water, from temporary : habitati;nn campus he. pruﬁenlr ‘collected’ & treated before
discharging into water badies: the traateﬂ eﬂﬂ uent' hnu[d cqnfurm 'tu. the star_lda rds prescribed by
MGEF/CPCR. ' AT

28- Measures shall be taken,fc:r cantrol uf noise ieuel tn tha IEm:ts prescr‘i bed hf C.P.C:B.

29- Special Measures shall be 3dapted to protéct the nearbvfsettlements from'the impacts of mining
activities. Mafntenanca nf 1n.l'1||age roads t'hruugh which transportatmn crj mlnur minerals is to be
undertakeg_. shalii:e carrred—nut byt the pmle-:t pmpunenbregularbﬁt his own expenses.

30- Measure for preven‘tlun R:;!:I:ln‘tru] -::n" sni! ernﬂion and. management of 5I[t chall be undertaken.
Protection of dumps 'agarnﬁt erusmn if any, shall be carﬂed—outﬂmth gen texhle mal:ting or other
suitable material. S %

31- Under corporate mcl'al nf_-s;|;:u|:.tn5|l:'||I\T'ljnr a sum of- 5% Df 'I‘.'r'le -tntﬂ1 pmlect 1:551.' or total income
whichever is highe_r is to ﬁ,e Earmarked for tatal Iease p{gnad 1ts budget is to be separately
I'I'LEIﬂiBII'IEd. CER pumponent “shall. bE p[‘EﬁE f’Ed hEEed an- I"IEEd of |EIEE| hahltilrlt. Income generating
measures ‘which can help int uplfl‘tment ufrpraor se;r.lnn‘ EF sndety, cnnsustent with the traditional
skills of the. people shall be identified: The, pro _NM€’tHn include: actT-..rmEs suth as develuprnent
of fodder farm, fruit bearing. urchards_. free distribution of smukeless Ehula Ble.

32- Possibility furadnptlng nearest three villages shall be e:uplnred and details of. givie amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from the: date of issuance of Environment Clearance.

33- The funds earmarked for Enﬂl“ﬂﬁmﬂﬁta’ prﬂlettinn MEESLI!'EE sﬁnul_d be kept in separate account
and should not be diverted for other purpose, Year wise expenditure should be reported to the:
Ministry of Envirgnment and -Forests and its Regional Offjce iucated at Lucknow, SEIAA, U.P and
UPPCE,

34- Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submjtted to the District mines Officer; concern Reglonal Officer of
UPPCB and SEIAA within 02 months,

35- Environmental clearance Is subject to obtaining clearance under the Wildlife (Protection) Act, 1972
from the competent authority, if applicable to this project,

36- The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
ohservations so made, if turtle nesting Is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department. For the purpose, awareness shall be created
amongst the workers about the nesting sites so that such sites, if any, are identified by the workers
during operations of the mine for taking required safeguard measures. In this regards the safety
notified zone should be left so that the habitat/nesting area is undisturbed.

37- The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area
shall not be affected.
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38- The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the

project. _
39- Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation

with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease

in the river from the vehicles used for transportation. _
40- Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the

mineral shall not be overloaded.
41- Provision shall be made for the housing of construction labour within the site with all necessary

infrastructure and facilities such as fuel for cooking, mobile tollets, mobile STP, safe drinking water,
medical health care, créche etc, (MoEF circular Dated ! 22-09-2008 regarding stipulation of

condition to improve the living conditions of construction labour at site).
41- Personnel working in dusty areas should wear protective respiratory devices and they should also

be provided with adequate training ad information;on safety and heaith aspects, Occtipational

health survelllance program-of the workers. should :be undertaken’ periodically to observe any

contractions due to exposure to dust andtake corrective meas ures, if needed.

43- A copy of the cleafance letter shall be se_n;_ﬁf“;he_gropohrﬁh't to concerned Panchayat, ZilaParishad/
Municipal Corporation; Urban Logal Body and the Local NGO,-if any, from whom suggestions/
representations, if any, were received while processing the: roposal. The clearance letter shall also
be put on the website of thé Compariy by the proponent. . =0 5

44-The environmental statément for.esch financial year ending;31st March in-Form-V as is mandated
to be submitted by the project-proponent fo the concamed State Pollution Control Board as
prescribed undef the Environment.{Pratection) Rules, 1986, as amended subsequently, shall also

be put on the website of the company alang with the status.of compliance of environmental
nce conditions=and shall a1sE"=,b‘éi"_':=.;gh,E_ti},iﬁ,:_neg[gqaliﬂfﬁﬂe‘ﬁf the Ministry of Environment

cleal'_a I 3 I
and Forests, Lucknow bye-mail, = = ;

45- The green cover deg%_lgﬁinenﬂff@g;gﬁnﬁﬂqn is to b# done in an.area equivalent to 20% of the
total leased area either an river bank or along road side (Avenue Plantation). .

46- Debris frém the riyer bed willibe collected and stored at secured;place and may be utilized for
strengthen the embafkment. =~ = 0 © . T T S

47 Safety measures to be taken for the safety of the people working at the mine lease area should be
given; which wauld also include measure for treatment of bite.of poisonous reptle/insect like
snake. - R o L b T /

48- Periodical and. Annual medical checkup of workers _q_;_"ﬁe_‘r.immes-mt and they should be covered
under ES| as per rule. 2 i ;

Wb

Specific Conditions:
1- Directinn;fsuggestinns_ given during public hearing and commitment made by the project
proponent should be Sl:f.frﬂ'f complied. N
A certificate from Forest Department shall be obtained that no forest land is involved in mining or
as a route and if forest land Is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1580 and submit biefore the start of work.
3- The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc

2-

5- I the propesed project Is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met from

EG Identification No. - EC21B001UP150816  Flle No.- 6262 Dale of lssue EC- 0111212021  Page 6 of 10




418 _ _—

alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

6- Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved efther by Forest Department or
Horticulture Department, for planting at least 15,000 plants, either on government land or
community land, within a periphery of 5 km from the boundary of the lease area along with

provision for malntenance for 5 years. Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition. _

7: Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within l;he
boundary of Critically Polluted Area (CPA). If the affidavit given by PP / Consultant s found to be
false then EC will be cancelled and legal actions will be initiated against them. Further, mining
chould not commence without obtaining certificaté from DM, Sonbhadra that area doesn’t attract
CPA 2nd a copy of the same should be'submitted to SEIAA.

g Department of Geology & Mines, GoUR.in consultation witi,UPSPCB will establish required number
of CAAQMS in district within.a period of rie year and submit geo-referénced map of these stations:

along with data. Detalls of existing CAAQMS, if any, be subriitted Within a-period of three months.
8- Number of mining projects are.cofing up In district-Sonbhadra. Department of Geology & Mines,
' GoUP to carry out “regional, EIA-EMP" report, including ' Carrying capacity of environmental
components to assess the capacity to further bear the pollution fdad for such areas within a period
of 1 year and sub mit%h_ﬁpm e-to SEIAR, UP for evaluation. . . i

Semirius with t Eﬁiﬁiﬁ?@aﬁiﬁﬁfﬁ

T

46-The Environmental clearaiics | be co-tarminus with the mining lease pofiod/InTAE
it srpreee Ty e D o nes dnd Geology sfall be strictly implemen

11- At the time of ;operation,” pm]é&'fprfqﬁbn'g'fﬂ will comply vgm'--'au_ th’e guidelines issued by
Government of Indid/state Govty/District Administration related to Covid-19;"

13- Environment management in according to environmental status and impact of the project.

13- During the school opéning and closing time transportation of minerals will be restricted.

14- Selection-of plantféfqr gregn‘-%gltf.{rh(?u!d_ be on the basis-of pollution removal index. Project
proponent should ensure suvival of tree saplings, Mortality should be replaced from time to time.

15-'Na mining activity should b&carriedout iq?i__t'j_’grgﬁjl:;!;anﬁéjihs per SSMMG, 2016,

16- Pakkamotorable haul road to be mairitaingd by the project proponent.

17- A separate Environmental Management Céll with suitable qualified personnel shall be'set-up under
the coritrol of a Senior Executive, who will report directly to the Head of the Organization.

18- Permission from the competent autharity regarding evacuation route should be taken.

19- One month monitoring repert of the area for air quality, water quality, Noise level. Besides flora &
‘fauna should be examined twice a.week and be submitted within 45 days for a record.

20- Provision for cylinder to workers should be made for cooking.

21~ Thee capacity of trucks/tractor for loading purpose will be in“tonnes as per Transport Department
applicable norms and standard fixed by the Government.

22- Approach road kaccha Is to be made motarable and tree saplings to be planted on both sides of the
road. Width of the haul road shall be more than & meter.

23- Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer,

24- The project proponent shall in 2 years conduct detalled replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer,

25- Provision for two toilets and hand pumps should be made at mining site.

26- Drinking water for workers would be provided by tankers. :

27- Mining should be dong by Bar scalplng methods extraction (typically 0.3 -0.6 m or 1 - 2 ft} as per
sustalnable sand mining management guidelines 2016,

28- A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

29- Corporate Environmental Respansibility (CER) plan shall be prepared by the project proponent and
the details of the varlous heads of expenditure to be submitted as per the guidelines provided in
the recent CER notification No. 22-65/2017-1A.11l dated 01/05/2018,
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30- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to
the regular/temporary/Contractual or any base workers, Copy of receipt shall be produced to the
Directorate of Environment along with the compliance report.

31- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

32- The excavated mining matetial should be carried and transported in such a way that no obstruction
to the free flow of water takes place. Suitable measure should be taken and details to be provided

to concern Department.

33- Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production lavels shall be
decreased / stopped accordingly till the replenishment is completed. _

34-The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
{National park/ Sanctuary prior permission of statuary committee of National board for wild life

under the provision of ledllfe_[?rqte@::g[qn}.ﬁq';', -g;ﬁ,?l-shall,hg obtained before mmmehmmer}t of
work. L A G
35- Ifin future this lease area becomes partofclister.of equal fo oFmoré than 05 ha. then additional
conditions based ©n the EJA.shall be imposed. The lease hul#ef';hai_rl}m?ndaturily follow cluster
conditions u;héh-ﬂsa‘»jj;’,:will amgg_ﬁﬁitgﬂ[gﬁ;iuﬁ?iﬁf E.C- conditions. If:the certificate related to
cluster provided by the competent utherity.is found false o incorreet then punitive actions as per
Jaw shall be injtiated against the authority issulng the cluster certificate. - §
36- Project falling within:10 KM area of Wild Life Sanctuary is to'obtain 4 clearance from National Board
 Wild Life (NBWL) even if the'ecosensitivezonedis riot earmarked. . %
37- To avoid ponding effect and adverse environmental conditions for sand mining in ares, progressive

mining should b '.tgﬁ;asfgéﬁ%ustafngﬂ_ﬁ'sgﬁﬂ:hﬁinir_lg nifqhagéﬁié_g;ﬂg_u!de@_ﬂes 2016,

38~ n case It has been found thit the'E.C. dbtained by providingincorrect information, submitting that
the distance betﬁeenlifl_iﬁ-iw adjoining mines s greater than 500mt. and area‘is less than 05 ha,
but factually the distance is less than 500 mit and the-miie is locatéd in cluster of area equal or
more than 05 ha, the £.C issued willstand fevoked. .-, s T il W

38- The project proponsnt shall.in 2 years-conduct detailed‘replenishimient study duly authenticated by
a QCI-NABET accredited consultant, and:the District Mines Officer which shall form the basis for
midterm review of conditions-of f'nﬁc_gﬁj'ﬁé:]jﬁl;ﬂgarangg:: .

4U'WE"iﬁfﬂTﬂﬁ: work will be open-cast and mil’ﬁifal..";qu. mechanized (subject to order of Hon'ble
NGT/Hon'ble Courts (s)).- Heavy machine such s ‘excavator, scooper etc. should not be employed

for mining purpose, No drilling/blasting should be Involved at any stage, 4

41- It shall be ensured that there shall be no mining of any type \f!ifh!lﬁp;.rh or 10% of the width which-
ever is less, shall be left on poth the h‘aﬁﬁ_q:c__n__f-:p_r_le'_;i:'sj_e__;fea-_h':!' control:and avoid ercsion of river
bank. The mining is confined to extraction of sand/moram fram the river bank only.

42- The project p;rppgqgn{ shall undertake gdequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the surroy nding
area shall not be affected. ' b

43- The project proponent shal| adhgre to mining in canformity to'plan submitted for the mine lease
conditions and the Rules prescribed, In-this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left un-worked {Mon mining area), distance from
the bridges etc., It shall be ensured that no mining shall be carred out during the monsoon season.

44- The project proponent shall ensure that wherever deployrment of labolir attracts the Mines Act, the 1
provision thereof shall be strictly followed, i

45- The project proponent will provide personal protective equipment (PPE) as requirid, also provid
adequate training and Information on safety and health aspects. Periodical medical examination of
the workers engaged in the project shall be carried out and records maintained, For the purpose,

schied ul? of health examination of the workers should be d rawn and followed accordingly.

46- The critical pamme?ers such as PM10, PM2.5, 502 and NO in the ambient air within the impact

zone shall be monitored periodically. Further, quality of discharged water if any shall also be
menitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids {TS5].

2 [
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47- Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to alr pollution and having high levels of particulate matter such as loading and unloadi ing
point and all transfer points, Extensive water sprinkling shall be carried out on haul roads,
48- It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Central Poliution Control Board in this regard.
49- The extended mining scheme will be submitted by the proponent before expiry of present mining
plan,
50- Four ambient air quality-manitoring stations should be established in the core zone as well a5 in the l

buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations should be decided

based on the meteorological data, topographical features and enviranmentally and ecologically
sensitive targets and frequency of manitoring should be undertaken in consultation with the State
Pollution Control Board.
51- Commen road for transportation of mineral is to be. maintained collectively. Total cost will be
chared/worked out on the.basis of lease area among Users. )
52- Proponent will provide: adpqum sanitary far.ﬂ]ty inthe" form of mnbi!e tollets to the labours
engaged for the pmjagt;g:,grk_ S
53- Solid waste rr:ater'[a[ﬁrﬁz guuqhapuu:hs, Ip!_asl;lc pags, glassas etn: o bli-genarated during project
activity will be'separately storage Infbins and managed asiper Solfd Waste Management rules,

54- Matural/customary paths used by vEHaggrs shopld ‘ot be uhstru:ted at am.r time by the attivities
proposed under the prme:L R ol

55- Digital processing of: the s_-ntlre lease prea in the d[stru:t usmg rem{:te sensh;lg technique should be
done regularly once:in ihre:e -years for: mnnftgrmq, the t:hange of river, cotirse by Directoraté of
Geology and”Mlnmg, Emrt. qf Ltttar,Pra ~-zsrr. The reg:ar-:l of such stud'y to be mam’tamed and report
be submitted tu»]{r:gnqn&l ufﬂce of MuE ,EE]M, P and LPPCB. b

5&- The project autharities shall advertise! at‘[ea:tln two local: newspapers w'h'.jeh.r circulated, one of i
which shall be in the v;nwcuilar Ianguage nfthe locality mncemed ‘within 7:days of the issue of the '
clearance letter infoming that the:project hias been accorded:environmental clearance and a copy
of the clearance Il:tter Is. aw:tab!e th the. Stm'. Fullu'dun Contral/Board and dlso.at web site of the
SE[AA at! hftp.ﬂwww.sf.laagp mjanql a-copy of the same: shall be i’nmarded to the Regional Office
of the Ministry | I:H.:a'ted in Lucknow, CPEB; State PCB. - - ’._..;

57-The MDEFEECJSEEEA or any | ulhe-.r cﬂrnpefenl authurlts.r rna-,r glter/modify the abmre conditions or
stipinTate any further.co nd]tmn in the interest of environment protection. \

58- Concealing factual datq or suhm:ﬁ‘[ﬂn of falseffabricated data and failure to comply with any of the
conditions menhuned ahr:ma may result In mthdr;arwal of this. :!earance and attract action under
the provisions of Emrlmnment [Pral.'ectmn]! Act, :L'?BE .

59- Any appéal 2gairist this enyironméntal clearance shall lie, with the National Green Tribunal, if
preferred, within a period of 30 days as prescnhed under: SEﬁlﬂn 11of Ehf: National Envirenment
Appellate nuthurim&:t,ﬁ&:‘

B0- Waste water from pufnme use be :ullected and reused for. sprinklmg

61- A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be Imposed that mining will be dane from river activitios from river

T T e

bank.

62- Project Proponent/Consultant should Exp}ure the possibilities of Solar light and water !
Conservation/harvesting around the mining site/area.

63- During the submission of 6 monthly compliance reports, the project proponent should make sure ||

that the periodically taken site photographs should also be annexed along with the compliance |
report.

you shall also ensure that the proposed site Is not a part of any no- -development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem ko
be cancelled. Also, In the event of any dispute on ownership or land use of the propased site, this clearance

shall automatically deem to be cancelled,
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of

30 days as prescribed under Section 16 of the Natlonal Green Tribunal Act, 2010.

EC Identification No, - EC21B001UP150816  File No. - 6262 Dataof Issus EC - 011122021 Fage 8 of 10



421

The above stipulated conditions will be enforced Inter-alla, under the provisions of the Water

** [Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the

Environment (Protection) Act, 1986 and the Public Liability insurance Act, 1991 along-with their

amendments and rules made thete under and also any other orders passed by the Hon'ble Courts of Lay
relating to the subject matter.

The project proponent will have to submit approved plans and proposals incarporating the
conditions specified in the Environmental Clearance within 03 months of Issuance of this clearance, The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are nop
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions or
modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(€) dated 14/09/2006, as amended and send regular compliance reports to the
authority as prescribed in the afuresald nnhl’[r,ahun )

1. The Principal Secretary, nepartmqnt of Envirahment, Forest and Climate Change, Government of
Uttar Pradesh, Lul:ﬁmw (emall —soenvu
2. loint Secretary, I'J'Ii;'iistr:.r nE Enval'-‘Enant ,F-nre;t éncl Cllmate EhanEE. Government of India, 3rd
Floor, Prithvi-Black, B agﬁ nn-ad,~Hew Delhl 110003 (email -
sudheer.ch@goviinl) - . i T AE ;
3. Deputy Director Generai of Furests [C]. lntegrabed Eeg_iunal Dfﬂcet Miuisw of Environment,
Forest and E{Emaﬁ‘ﬁhgnge, Ken:i'i'iva Hhaﬂarl, Et'h Flnur, SE:L-ur "W Alfganj, Lucknow — 226020

{email = E f@mﬂ ml !
4. Director, Geology & Mlnm,g,"-llttar Pmdﬁh Iﬁﬁanl] E-hawan 2?:'3 Ra]a Barn Mohan Ral Marg,

=

Lucknow-226001 {email - dgmupexp@gmail, mm 5 ST 5

5. District Magistrate; Sonbhadra, Uttar Pradesh. . B

6. Member Secretary, Uttar Pradesh Pollution:Control Eﬁard, T&HV-LPamﬂﬂﬁﬂ*Bhawan Vibhuti
Khand, Gomti Nagar,. lucknuw-zzﬁuiﬂ {emaIF E@_Em'ﬂ] e

7. Copy to Web Master for uploadmg r.:n PARI"u'ESH Portal; = : ‘i ]
‘8. Copyfor Guard Fi‘le 3 ?

{Ajav Kumar Sharma)
Membier Secretaw, SEIAA

Signature Not, Verified

Ubgll!“f &ig b_:.?)embar
Secretary
Member Secr
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4 2 2 ANNEXU}IE 6
forenfirerd
HIFE |
Far #, |
AR ST, S0,
fasia wre—1, Mueh TR, @I | _
w246 /@A /2025 f&mis 1Y /o5 2025
frim— APPLICATION FOR STOPING ILLEGAL MINING BY (M/S VEERA
CONSTRUCTION PROPRIETOR  SHEI RAMESHWAR PRATAP) IN
SONEBHADRA AS PER THE ORDER OF THE HONBLE NGT DATED
23.04.2025

AT T T & 5 e i @ aeie—ia Raa am—smai
& ae Her—21fo (Eve HEIT-1) IHAT-14.980 §0 & T AIe/ ARA $ |
weer faaia 13.122021 | RAE 12122026 % 05 af @ aaf & fog fg dnr
e WOEey S Wy A g3 4 e e fawd two- 3 /38 4o,
IEd 9N, GUe—aNUE @ U § wied §1 @9 UCeNN@ 8N fRAie
10052025 (Wera@—1) &) Ul U3 WRGE @Y YATERUIY SR WH ux faeie
01.12:2021 I Al & wrer ¥ ST FA BT AN A1 T B | S @ qewr
& wawe ¥ w0 Wy eRa Afew $ o A 3ot WE—160 /2025 TR
HAR 99 g e gfeEr T N F o ey, R el e e sndy
fesifar 23.04.2025 (Herriar—2) & SRR 3T e -
“10. Having regard to the seriousness of ihe allegation made in the OA, we also constitwte a
Joint Committee comprising of R.€)., MoEF & CC Lucknow, a represenrarive of the Meniber

Secretary, CPCB, Member Secretary, UPPCE and District Magistrate Sonbhadra. The
District Magistrate, Sonbhadra will act as the nodal agency in the Joint Cominitiee,

M. The Joint Committee will visil the site, ascertain the extent of illegal mining and also
ascertain the correctness of the allegation of midstream mining, the status of requisite
environmental elearances with respondent po. 11 and correciness of the allegation that
even afier the expiry of the EC form eMM11 has been issued

12, The Joint Commistee will submit the report before the Tribunal within eight weeks.

13 Till the next date of hearing the respondent authorities will ensuré that no flegal mining
takes place in the area concerned, more specifically by respondent na. 11.*
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et SR S O ReA® 01122021 F SfiRaw & i~ Bass;;
de recommendations of the State Level Expert Appraisal Committee (SEAC) Mﬂgg’bﬂ} e
heid ‘on 24-09-2021 the State Level Environment Impact Asscssment ﬁmhmmtz t[itle project for
Meeting dated 23-11-2021 decided to grant the Environmental Clearance t: o
collection of 2,39,680 m*/annum for one year only for 1"355'3“-"3 ”_f 1_4_'93 _ B
implementation of the following General Conditions and specific conditions:

ST IR wAT = fReE 01.12.2021 @I General Conditions BT 0 HAT—1
1 ofeefag & fo—

“The Environmental clearance ir subject to allotment of mining lease infavour of project
proponent by District Administtation/Mining Department.”

FT Specific Condition: 1 ol w10 ¥ Sfewis g fa—
“The Environmental clearance will be co-terminus with the mining lease period/Mining

Plan. The Mining plan approved by the Dept. the Mines and Geology shall be stictly implemented
and shall not be operated belond the validity period.™
w685 e 81122022 (Wermar—g) 1 Sfeafaa © fa—

SEIAA agrees 16 extend the validity of the ECs of the concemed leases (of Districts
Chitrakoot, Fatehpur, Kaushambi, Hamirpur, Jalaun, Jhansi, Sonebhadra, Shaharanpur, shamli,
Baghpat, Ghaziabad, G.B. Nagar, Prayagraj, Mirzapur, Chanduli, Faizabad, Ambedkarnagar,
Gorakhpur, Santkabir nagar, Siddharth Nagar, Gonda, Basti, Bahraich, Kanpur Nagar, Kanpur
Déhat, Banda) for the period of one year, ‘if the reported production is equal to or less than tha
production capacity mentiongd in original/valid ECs. In case the proponent/DGM ‘aspires to mine
additional mineral (Based on the replenishment report) then the proponent has to submit a ﬁ'es‘h-
application. It will be the responsibility of the Mining Department to ensure that no mining is
carried out beyond the quantity mentjoned in the replenishment study report validated by mining
department,

Rest all the conditions mentioned in the original EC shall remain same.

SEIAA opined that details of leases shall be provided by the Mining department at the
earliest and secretariat shall place the details before SEIAA in the Next Mecting,
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ST, SHUG—aRIOTET & & § e G @ qeeie—sieyT Rerd Fra-—el
% SRS Wel-21f0 (@vs wa@i—1) IHa-14980 20 &3 T 05 Y AP
13422021 ¥ f3i% 12122026 A& @) I@ & fAQ WIQT I/ ART & EH
qee &g wow vl wafawer wemEm Frier wiEese, weEs grn el
gafaeoly armufed W@ EC Identification No. EC21B001UPI50816 File No. 6262
fosian 01422021 W7 Serar wuEl & eEr Wel @ WEw A U= W fear

21

o @ w3 e SR & R 9 202122 W wRwa wee
ugi @101 ¢ @ gafaer amifaar waE o1 ¢ o | o v wlhed e
Follo @ UF G 1368,/ M—228 /2017 WHfa (vi) f&aie 27-12—2022 &
W ¥ SEIAA 7 faiw 31.12.2022 9 o9l eesdl dod ¥ yafavor aimuferat oY

Serar AifinT o1 99 SR 98 W =d Mg fomr o Feag &=

“SEIAA pone through the letter of DGM, UP letter no1368/M-228/2017 khananniti (VIIT):
dated 27122022, letter no.1381/M-228/2017 khananniti (VIII) dated 30-12-2022 addressed fo MS
SETAA in which itis mentioned as follows.... "Ha¥l & TR Saay # Rery =Y ey & =g
HIvq & WAT 9 &3] D replenishment study T IR TRON 31 Gel HiotHalloSloaEo
T yof e forgr 741 € |" SEIAA also gone through the E-mail dated 31-12-2022 of DGM UP
‘and progress statement on the scientific sand replenishment study being carried out by CMPDI vide
letter no- CMPDI/BDIYE-760656/1-16525 dated 30-12-2022 for 26 districts (25+1) and RiversKen,
Betwa, Yamuna, Gandak Ghaphra, Ganga, Tauns Bhaghain Son, Rapti, Paisuni, Dahsan Mangour,
‘UR. Saprar, Sukhanal, Belan, :

‘BEIAA agrees fo extend the validity of the ECs of the concerned leasés (of Districts
Chitrakoof, Fatehpur, Kaushambi, Hamirpur, Jalaun, Jhansi, Sonebhadra, Shaharanpur, shamli,
Baghpat, Ghaziabad, G.B. Nagar, Prayagraj, Mirzapur, Chanduli, Faizabad, Ambedkamnagar,
Gorakhpur, Santkabir nagar, Siddharth Nagar, Gonda, Basti, Bahraich, Kanpur Nagar, Kanpur Dehat,
Banda) for the period of one year, if the reported production is equal to or less than the production
capacity ‘mentioned in original/valid ECs. In case the proponent/DGM aspires to mine additional
mineral (Based on the replenishment réport) thén the proponent has to submit a fresh application. It
will be the responsibility of the Mining Department to ensure that no mining is carried out beyond the
quantity mentioned in the replenishment study report validated by mining department, Rest all the
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conditions mentioned in the original EC shall remain same," _
SR YR H SEIAA A Ri® 22002025 B AT 9114 dug #

“SEIAA gone through the commerits of SEAC and noted that SEAC went through
the letter dated 30-12-2022 of DGM UP, informing that :cpl_:n_iéhm‘mt studies has bean_cunmleﬁ-,d'
by CMPDL and the validity period of E.C, granted for the period of L year may be extended till the
validity period of lease deed. SEAC also noted that EC's are also issued with Specific Conditions that
Environmental clearance will be co-terminus with the mining lease period/Mining Plan. SEAC also
nioted that District Sonbhadra has uploaded replenishment study report for year 2023 and year 2024 in
‘public domain https://sonbhadra.nic.in. -

Hence, SEIAA agreed with the recommendation of SEAC to extend the validity period
of environméental clearances concerned with the 685th SEIAA meeting dated 31/12/2022 which
will be co-terminus With the mining lease period/Mining Plan, whichever is earlier, where
-replenishment study report has been uploaded in the public domain for the period of year 2023
and 2024, : ,

1t will be the responsibility of the Mining Department to ensure that no mining is carried
‘put beyond the quantity mentioned in the replenishment study report validated by mining
department and leases are operated on the basis of replenishment study reports, conducted on
annual basis," - - :
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Minutes of 945" SEAC-2 Meeting Dated 28/05/2025

The 945" meeting of SEAC-2 was held in the Directorate of Environment, U.P. through dual-
mode (physically/virtually) at 11:00 AM on 28/05/2025. Following members participated in the
meeling:

L. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2

2. Dr. Amrit Lal Haldar, Member, SEAC-2

3 Dr. Dineshwar Prazad Singh, Member, SEAC-2 (through VC)
4, Shri Tanzar Ullah Khan, Member, SEAC-2

3. Prof, Jaswant Singh, Member, SEAC-2

f. Dr. Shiv Om Singh, Member, SEAC-2

T Shri Sushant Sharma, IFS, Member-Secretary, SEAC-2

The Chairman welcomed the members to the 945 SEAC-2 meeting which was condncted via
dual-mode (virtuallyphysically). Nodal Oofficer, SEAC-2 informed the committee that the agenda
has been approved by the Member Secretary, SEAC-2/Director, Directorate of Environment.

1. “Ordinary Earth Mining” Project at Gata No.- 290, Village- Timrali, Tchsil- Hathras,
District- Hath J eased Area-0.2830Ha), Shri Ravi Kumar Goswami.

1008 1/S1IA/UP/MIN/SITY3IN 025

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QCINABET. A presentation was made by the project proponent along with
their consultant M/s AGS Environmental Services Pyl L. During the presentation the committee
observed that the depth of the mining is proposed as 1.8 meter whereas Geology and Mining
Department in its notification no. 3204/86-2014-278-2011, dated 22/10/2014 (uttar pradesh upkhanij
parihar niyamavali 37" amendment, 2014) following provisions have been made:

F7 ud gt & a7 a7 8 EraaIoT § GaTE I Hyal g 8 G gay
g 152} B R @1 0 @7 @ & Sed T81 ST Hlaww 95 § &
O Gard sryar @ & Torae g o E1 @1 TeeE 02 Wiew @ #fte 78 il

The committee has gone through the above provision of mining depariment and opined that
the proposed depth of mining is less than 02 meter, therefore, the committee advised the project

proponent to take further necessary action as per provision.

2. Validity extension of FCs of Sand/morrum/river bed material mining based on_the

replenishment study as T order “Morrum Mining™ ject at Arazi No.-

%24 Kh (Khand 04), Village-Apori Khas, Tehsil- Obra, District- Sonbhadra, U.P. (Applied
: 12.368 ha.)., 6748/6321/51 5370742025

A presentation was made by the project proponent before the SEAC. Based on the documents
submitted and presentation made by the project proponent along with the consultant, the following
facts have emerged: -

* Earlier, environmental clearance for the above project proposal was issued by SEIAA, UP.
vide letter no. EC21B00IUP144167, dated 22/12/2021 for an annual production of 1,97,888
com/annum in favour of Shri Sudhakar Pandey, S/o Shri Dudh Nath Pandey, M/s Sudhakar
Pandey and Associates with following specific conditions:
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“In the absence of replenishment study keeping in mind various orders issued by Hon'ble NGT
and development works in the State, ECis granted for a period of one year.”

* The SEIAA in its 685" meeting dated 31/12/2022 discussed the validity extension of ECs of
Sand/morrunyriver bed material mining based on the replenishment study as per Hon'ble
NGT order and following decision were taken:

“SEIAA gone through the letter of DGM, UP letter nol368/M-228/2017 khananniti (Vili)
dated 27-12-2022, letter no.1381/M-228/2017 khanannit {VIl|) dated 30-12-2022 addressed
to MS SEIAA in which it is mentioned as follows "W & Rftr=r w=met 4 g 7 7o &

Wiﬂ?ﬂ & WA e & replenishment Study @ F4 NG TEN T HioraodioSioamo
g o FR o0 0§ 1" SEIAA also gone through the E-mail dated 31-12-2022 of DGM UP
and progress statement on the scientific sand  replenishment study being carried out by
CMPDI vide letter no- CMPDI/BDD/E-T60656/1-16525 dated 30-12-2022 for 26 districts
(25+1) and Rivers- Ken, Betwa, Yamuna, Gandak Ghaghra, Ganga, Tauns Bhaghain Son, Rapti,
Paisuni, Dahsan Mangour, UR. Saprar, Sukhanai, Belan.

SEIAA agrees to extend the validity of the ECs of the concerned leases (of Districts
Chitrakoot, Fatehpur, Kaushambi, Hamirpur, lalaun, Jhansi, Sonebhadra, Shaharanpur,
shamli, Baghpat, Ghaziabad, G.B. Nagar, Prayagraj, Mirzapur, Chanduli, Faizabad,
Ambedkarnagar, Gorakhpur, Santkabir nagar, Siddharth Nagar, Gonda, Basti, Bahraich,
Kanpur Nagar, Kanpur Dehat, Banda ) for the period of one year, if the reported production
is equal to or less than the production capacity mentioned In orlginal/valid ECs, In case the
proponent/DGM aspires to mine additional mineral (Based on the replenishment report)
then the proponent has to submit a fresh application. It will be the responsibility of the
Mining Department to ensure that no mining is carried out beyond the quantity mentioned
in the replenishment study report validated by mining department.

Rest all the conditions mentioned in the original EC shall remain same.”

SEAC wenl through the letter dated 30-12-2022 of DGM UP, informing that replenishment
studies has been completed by CMPDI and the validity period of E.C. granted for the period of | year
may be extended till the validity period of lease deed.,

SEAC deliberated the matter in detail and also noted that EC's are also issued with Specific
Conditions that Environmental clearance will be co-terminus with the mining lease period/Mining
Plan.

SEAC also noted that District Sonbhadra has uploaded replenishment study report for year
2023 and year 2024 in public domain https:/fsonbhadra.nic.in

Hence, SEAC recommended to extend the validity period of environmental clesrances
concerned with the 685" SEIAA meeting dated 31/12/2022 which will be co-terminus with the
mining lease period/Mining Plan, whichever is earlier, where replenishment study report has been
uploaded in the public domain for the period of year 2023 and 2024

Tt will be the responsibility of the Mining Department to ensure that no mining is carried out
beyond the quantity mentioned in the replenishment study report validated by mining department and
leases are operated on the basis of replenishment study reports, conducted on anniual basis.

The matter is forwarded to SEIAA 1o take necessary action in the matter.

Page 20f 33
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a- Siddhaur, Gata No.-288, Lease Area-

0.7793 Ha. Tehsil- Haidergarh, District- Barabanki, Uttar Pradesh, Project Proponent-

Shri Ashvani Kumar., 10

LAUP/MIN/SITI96/2025

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant Mr. Sandecp Kumar, EIA Coordinator, M/s AWS Envirotech (OPC) Pvt. Lid. Based
on the documents submitled and presentation made by the project proponent along with the

The environmental clearance is sought for “Ordinary Earth Mine”, Village- Asda mau, Pargana-
Siddhaur, Gata No.-288, Tehsil- Haidergarh, District- Barabanki, Uttar Pradesh, (Leased Area-

0.7793 Ha.).
2. Salient features of the project as submitted by the project proponent:
L. | On-line proposal Nao, STA/UP/MIN/SITI96/2025
2. | File No. allotted by SEIAA, UP 10082
3. | Date of approval of Mining Plan 15.05.2025 ]
4, | Mame of Praponent Shri Ashvani Kumar, 5/o Shri Amirecsh Kumar
3. | Full comrespondence address of proponent | Rfo- Village- Tyori, Post- Nainamau, Tehsil- Wawahbgani,
District- Barabanki, Uttar Pradesh
ashvanik5418 @ gmail.com .
6. | Name of Project “Ordinary Earth Mine”, Village- Asda mau, Pargana-
Siddhaur, Gata No.-288, Lease Area- 07793 Ha., Tehsil-
Haidergarh, District- Barsbanki, Utwr Pradesh, Project
Proponent- Sho Ashvani Kumar
7. | Project Location Gata No.-288, Lease Arca- 0.7793 Ha., Village- Asda mau,
(Plot/Khasra/Gata No.) Pargana- Siddhaur, Tehsil- Haidergarh, Thstrict- Barabanlkd,
Uttar Pradesh
8. | Name of Village Asda man
9. | Tehsil Hudergach
10, | District Barabanki
11. | Mame of Minor Mineral Orlinary Farth
12. | Sanctioned Lease Area (in Huw) 0.7793Ha.
13. | Mux. & Min mRL within lease arca Highest- 132 mRL & Lowest- 130 mRL
14. | Fillar Coordinates {Verified by DMO) Geo-Coordinates are- .
Plot | Points Latitade Longitude
No
A 2674554.60"N | 81°1725.00"E
B 26°45'57.05"N B1°1727.13"E
C 26°4555.67"N #1°1730.00"E
288 D 26"4553.99"N B1°1728.60"E
E 2674554 79N §1°1727.92"E
F 2674553 307N 81°17'26.85"E
15, | Total Geological Reserves 17, 144m
16. | Total Mineable Reserves | 13,326m’
17. | Total Proposed Production 13,326m1” in 3 months
18. | Proposed Production 13,326m° in 3 months
19, | Sanctioned Period of Mine lease 03 months
20. | No. of workers 13
21. | Type of Land Private land
22, | Ultimate Depth of Mining 2Zm
23, | Nearest metalled road from site 040K m
24. | Water Requirement FURPOSE REQUIREMENT (K1)
Drinking 0,13 KLD
Suppression of dust 110 KLD
Plantation 0.06 KI.D
Total 1.2 KLD

Page 3 of 33
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25. | Name of QCI Accredited Consultant with | M/s AWS Envirotech (OPC) Pvt. Lid.
QCI No. and period of validity 2" floor Devpuri plaza, Neelgiri erossing, Faizabad road,
Indranagar, Lucknow-226016, U.P.
Certificate no, NABET/ELA/2225/1A D097_Rev.02
Yalid Till July 14, 2025
26. | Any litigation pending against the project | No
| or land in any court |
27, | Details of 300 m Closter Certificate | vide Jetter no.-99/A 1A 1
verified by Mining Officer Dated- 15.05.2025
28. | Details of Lease Area in approved DSR Its ardinary soil mining project, DSR not applicable
29. | Proposed EMP cost EMF Cost 15 Rs.86,000/-
30, | Length and breadih of Haul Road Bm&Em o
31, | No. of Trees to be Planted 30
3. Action Plan as per Ministry's O.M, dated 30/09/2020:

» Under CER budget of Rs. 9,500/-total 02 no. of bicycles will be distributed to economically
weakerpeople of the Asda mau village.

The mining would be restricted to unsaturated zone only above the phreatic waler table and will

not intersect the ground water table at any point of time.

This project does not attract any of the general conditions applicable on mining projects specified

in EIA Notification 1409/2006.

The mining operation will not be carried out in safety zone of any bridge or embankment or in

eco-fragile zone such as habitat of any wild fauna.

‘There is no litigation pending in any court regarding this project.

The project proposal falls under category—1{a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 16/05/2025 mentioning is

as follows:

L.

I Sandeep Kumar 5/0 Sri R.K. Verma is EIA coordinator of M/s AWS Envirotech (OPC) Pwt, Ltd,
Lucknow.

I have prepared the EC application report for the Proposal “Ordinary Earth Mine”, Gata No.-288,
Lease Area- 0.7793 Ha.,Village- Asda mau, Tehsil- Haidergarh, District- Barabanki, Tlttar
Pradesh (Project Proponent- Shri Ashvani Kumar) with oy team,

I have personally visited the site of proposal and certify that no mining/construction activity has
been undertaken on the project site for the present proposal.

[ am satisfied that all the necessary data/information submitted along with EC application are true
and correct.

I certify that this project has been uploaded for the first time on Parivesh Portal.

I certify that there will be no mismatch between information/data provided on online application
submitted on Parivesh Portal and the hard copy/presentation which will be submitted after
acceptance of application,

The EMP report for the proposal is prepared by my team as per guidelines laid down by
NABETACL

RESOLUTION AGAINST AGENDA NOD. 03

The committee discussed the matter and recommended grant of environmental

clearance for the project proposal alomg with peneral and specific conditions as annexed at
Annexure-1 to these minutes,

Page 4 of 33
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4. “Sand Stone (Gitti- Patthar, Boulder)” Project at Gata No.- 01 Mi. (Khand No.- 13) ,
illage- Belhat, Tehsil- Koraon, District- Pra U.P. (Leased Area : 4.858 ha/ 12.0

A M/s Harsh Associates .- wmt. Vandana Chaurasia W/o Shri ak Chaunrasia,

RESOLUTION AG. 5T A NO. 04

The project proponent/consultant did not appear. The committes discussed and deliberated
that the project file should be closed and be opened only after request from the project proponent, The
file shall not be treated as pending at SEAC. The matter will be discussed only after submission of
online requests on prescribed online portal.

5. Plo velopment Col idential Housing and Commercial Complex at Khasra
B34, 1858, 1859, 1861, 1884 K, 1879, 1889 1 1885, 1878, 1880, 1882, 1883, 1886, 1887
1883, 1890, 1891, 1892, 1893, 1877 K. 1841, 1848, 1849, 1830, 1853, 1862, 1863, 1864, 1865,
1 367, 1868, 1881, 1851 1840 K, 1852 K 874 1875 KHA, 1869, 1876
K, 1839 K, 1871. 1872 1873, 1874 K. 1875 K. 1877 KHA, 1852 ENA, 1851 K, 1840 K, 1870,
at Dasna, T & District=Ghaziabad, Uttar Pradesh.. 10084/51 INFRA2/537 025

The consultant informed the committee thal they are strictly following the rules, regulations
and other instructions of QC/NABET. A presentation was made by the project proponent along with
their consultant Dr. Yashpal Jain, EIA Coordinator, M/s Enviro Infra Solutiong Pyvt. Lid Based on the
documents submitted and presentation made by the project proponent along with the consultant, the
lollowing facts have emerged: -

I. The environmental clearance is sought for Plotted Development Colony Residential Housing and
Commercial Complex at Khasra No. 1854, 1858, 1859, 1861, 1884 K, 1879, 1889, 1884, 1885,
1878, 1880, 1882, 1883, 1886, 1887, 1888, 1890, 1891, 1892, 1893, 1877 K, 1841, 1848, 1849,
1850, 1853, 1862, 1863, 1864, 1865, 1866, 1867, 1868, 1881, 1851 KHA, 1840 K, 1852 KHA,
1874 KHA, 1875 KHA, 1869, 1876 K, 1830 K, 1871, 1872. 1873, 1874 K, 1875 K, 1877 KHA,
1852 ENA, 1851 K, 1840 K, 1870, at Dasna, Tehsil & District-Ghaziabad, Uttar Pradesh, M/s
M/s SR3D Buildcon Venture LLP.

2. The rotal plot area is 1,56,747.41 sq. mtr. whereas total proposed buile-up Area (including FAR) is
1,32,357 =q. mix.

3. Expected population during operation will be approx. 1965 persons

4. Estimated cost of project is Rs, 800 Crores

5. Area details of the project:

Sl No. | Description Cluantity 1nit

1. Total Plot Area /Land Area [56747.41 | SQMT

Z. Permissible Ground Coverage 49161.00 SOQMT

3 Ground Coverage Phase-[ 97591 SQMT

4, Ground Coverage Phase-2 14491 SOMT

5. Ground Coverage Phase-3 14144 SOMT

6. Ground Coverage Phase-1 10854 SQMT

7. Achieved Ground Coverage 48880 SOMT

3. Total built up area for all phases (FAR) 13Z357.00 SOMT

9. Proposed Commercial Area for all phases SE3RAG SQMT

10. Detail of Density

11. Phase-1 Density Achieved 485 PERSONS

12, Phase-2 Density Achieved 585 PERSONS

13. Phase-3 Density Achieved 560 PERSONS

14, Phase-4 Density Achieved 335 PERSONS

15. Total Density Achioved 1965 PERSONS

16. Built up Area Details

17 Phase-| 27118 50MT
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18, Phase-2 37937 SQMT
19, Phase-3 38081 SQMT
20. Phase-4 25221 SQMT
21. Total Built up Area 132357.00 SOMT
22, Total nos. of villas 393 No.
23. Max. height for villa 18 M
24, Club 01
25. Swimming pool 01
6. Salient features details:
WATER
Total Water Requirement 339.30 ELD
Fresh water requirement 201.09 ELD
Treated Water Requirement 132,21 KLD
‘Waste water Generation 297.88 KLD
Proposed Capacity of STP S500.0 KLD
Treated Water Available for Reunse 268.09 KLD
RAIN WATER HARVESTING
No of RWH of Pits Proposed [ 39 | No.
PARKING
Total Proposed ECS | 512 | Moy
GREEN AREA
Perm. Green@® 5% 5] Arre
Green Provided 11 Acre
ENERGY
Total Power Reguirement 6100 KVA
DA set backup 328 KVA
DG zets Proposed (Air cooled) 4 xB2=328 KVA
Mo of DG Sets 04 No,
7. Water requirement details:
Al TOTAL DAILY WATER DEMAND
i) TOTAL DOMESTIC 207093 LTRS,
b) TOTAIL FLUSHING 132212 LTRS.
TOTAL (a+b) - 319305 | LTRS. |
B) WASTE WATER
o) DAILY REQUIREMENT _ 339305 LFD
b) 80% OF TOTAL DOMESTIC + (100%) TOTAL FLUSHING 249T886.4 LTRS.
c) Waste Water 207.88 KLD
d) PROPOSED CAPACITY OF STF. 500 KLD
e WATER AVAILABLE FOR RECYCLING (FLUSHING & | 268097.76 LTHS.
GARDENING)
f) Treated Water 264.09 KLD
C) SOURCE OF WATER
a) FRESH WATER 207.09 KLD
k) STP RECYCLED FOR FLUSHING 132.21 KLD
TOTAL DAILY WATER DEMAND 3393 KLD
#. Landscape plan:
No. of tree plantstion required (50 trees per 10000 m® plot area for development) = 50 156747.41 T84
m® plat area /10000 = 783.67 says 7484
Mo, of tree plantation proposed T84

9, Solid waste details:

= 42 Kpfday solid waste will be generated during construction phase.
* 782 Kg/day Solid waste will be gencrated during operation phase which will be segregated into
biodegradable (391kg/day), Non- biodegradable (266kg/day), and Inert Waste (125kg/day).

10. Action Plan as per Ministry's O.M. dated 30/09/2020:

| S.N. Measures Per Annum
Caost (INR Lakhs)
1. Provision of upgradation of computer lab in Govemnment School, Dasna, | 30.00
Governmenl school, Rasulpor and distribution of stalionary items at Govt. ]
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Primary School, Masuri

B Medical Awareness camp in Dasna, Masuri, Akash MNagar, Piplehda villages | 35.00
with all essential facilities for basic health check up.

3, Additional Tree Plantation (Fruits Trees) in the Dasna, Masuri, Akash Nagar, | 10,00
Piplehda villages.

4. Provision of solar pannellightz in Dasna, Masuri, Akash Nogar, Piplehda | 35.00
villages and Government School, Dasna, & Government schiool, Rasulpur

3 Maintenance of playground for Government School, Dasna, Government | 50.00
schonol, Rasulpur and Govl. Primary School, Masuri

Taotal 160.00

11. Power requircment details:

Power requirement 6100 KVA

Sources of power Paschimanchal Vidyut Vitran Nigam Limited (PVVNL), subsidiary of Uttar
Pradesh Power Corporation Limited (UPPCL),

Back-up power supply Back-up DG sets of total capacity(328 KVA)
armangement (Construction
phose)

Buck-up power supply Back-up DG sets of totul capacity (4x82 kVA)
arangement [operation phase)

Stack height of DG 6 m above the termace level of the building

12. The project proposal falls under category-8(a) of EIA Notification, 2006 (as amended).
The consultant {EIA Coordinator) also submilted an alfidavit dated 27/05/2025 mentioning is

as follows:

1. 1Dr. Yashpal Jain, S/o Shri Lachman Dass Jain is EIA Coordinator, M/s Enviro Infra Solutions
Pvt. Lid,

2. I have prepared the Form-1, Form-1A, Conceptual Plan and other necessary documents for
Plotted Development Colony Residential Housing and Commercial Complex at Khasra No. 1854,
1858, 1859, 1861, 1884 K, 1879, | B89, 1884, 1885, |878, 1880, 1882, 1883, 1886, 1837, 883,
1890, 1891, 1892, 1893, 1877 K, 1841, 1848, 1849, 1850, 1853, 1862, 1863, 1864, 1865, 1866,
1867, 1868, 1881, 1851 KHA, 1840 K, 1852 KIIA, 1874 KHA, 1875 KHA, 1869, 1876 K, 1839
K, 1871, 1872. 1873, 1874 K, 1875 K, 1877 KHA, 1852 ENA, 1851 K, 1840 K, 1870, at Dasna,
Tehsil & District-Ghaziabad, Uttar Pradesh, M/s M/s SRSD Buildcon Venture LLF with my team.

3. | have personally visited the site of proposal and no construction activity has been undertaken on
the project site for the present proposal except boundary wall and temporary siruclure.

4. T am satisfied with all the necessary datafinformation submitted along with application for
environment clearance is true and correcl

5. Icentify that this project has been uploaded for the first time on Parivesh Portal.

6, [ certify that there will be no mismatch between information/data provided on the online
application/ EIA submitted on Parivesh Portal and hard copy/presentation submitted after
acceptance of application.

7. The EIA/JEMP report for the proposal is prepared by my team as per guidelines laid down by
QCINABET.

RESOLUTION AGAINST AGENDA NO. 05

The committee discussed the matter and recommended grant of environmental
¢learance for the proposal as above alongwith standard environmental clearance conditions

prescribed by MoEF&CC, Gol and following specific conditions:
Specific ditions:
1. Project proponent is advised to explore the possibility and getting the cement in 4 closed container

rather through the plastic bag to prevent dust emissions at the time of loading/unloading.
2. Project proponent should ensure that there will be no use of “Single use of Plastic” (SuP),
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In compliance to Hon'ble Supreme Court order dated 13/01/2020 in TA no. 158128/2019 and
1581292019 in Writ petition no. 13029/1985 (MC Mehta Vs, Gol and others) anti-smog guns
shall be installed to reduce dust during excavation.

4, The project proponent will comply the use of fugl for backup power as per guidelines issued by
CPCB from time to time.

5. The project proponent will ensure that there 15 no mismatch/deviation between the project
proposal submitted to SEIAA for environmental clearance and maps/drawings were approved by
concerned development authority. In case of any mismatch/deviation, amended environmental
clearance will be obtained by project proponent. In case of failure, the granted environmental
clearance shall automatically deem to be cancelled,

6. The project proponent shall ensure that the project site does not attract/infringe any buffer zone,
wetland zone etc. of no activity identified/declared under law.

7. Criteria/ norms provided by competent Authority regarding the seismic zone are followed for
construction work. Provision of alarm system, to timely notify the residents, in case of occurrence
of earthquake/other natural disasters/fire should be provided. A well defined evacuation plan
should also be prepared and reguliar mock drills should be arranged for the residents. Rise of stairs
should be constructed in a way, so that it should provide smooth movement.

8 The project proponent should develop green belt in the said project as per the plan submitted and
alzo follow the guidelines of CPCB/Development authority for green bell as per the norms. The
project proponent will prepare working plan of plantation/green belt development showing type of
plant species and their spacing in consultation with subject expert/ forest department and submit
o the forest department and concerned regulatory authority and ensure their survival and
sustainability.

9. The proponent should provide electric vehicle charging facility as per the requirements at ground
level and allocate the safe and suitable place in the premises for the same.

1. Project proponent should invest the CER amount a5 per the proposal and submit the compliance
report regularly to the concerned authority/Directorate of environment.

11. Proponent shall provide the dual pipeline network in the project for utilization of treated water of
STP for different purposes and also provide the monitoring mechanism for the same. STP treated
water not to be discharged outside the premises without the permission of the concerned
authaority,

12. The project proponent will ensure full exploitation of potential of rain water harvesting for storage
and recharging and also treated wastewater in order to redoce the withdrawal of fresh water and
accordingly use the three sources of waler supply namely stored rain water, treated wastewater
and the fresh water. The project proponent shall also provide a flow measuring device along with
Aow integrator for monitoring the various sources of water supply namely fresh water, treated
waste water and stored harvested rain water.

|3. The project proponent will ensure the quality of construction water as per standards and
specifications of relevant codes in order to prevent possible comrosion in concrete, reinforcements
and other structural components in order to avoid adverse social and environmental impacts.

14. The project proponent will ensure exploitation of maximum possible potential of solar energy
generation in the proposed project area and prefer to use it instead of conventional electricity in
arder to reduce the Green House (Gas Emission causing clinmate change.

15. The project proponent will make necessary arangement to get Structural anditing conducted by
an expert institution once in 05 years during life span of the building to ensure safe life of the
residents and prevent environmental and social hazards.

1. The project proponent shall plan for storm water management drained with appropriate slope and

length so that the flood water could get a passage to release in a short span of time.

6. “Sand Stone (Gitti- Patthar, Boulders)” Project at Gata No.- 584 (Khand No.- 08), Vill

-
Piprawan, Tehsil- Meja, District- Prayagraj, U.P. !Leas:ﬂd Area : 3.2374 hat 8.0 Acre)

Prop.- Smit. Mohini Drevi Wio Shri Shankar Dayal Singh.,
10085/8267/SIA/UP/MIN/S05060/2024

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QC/NABET. A presentation was made by the project proponent along with
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their consultant Mr. Shamshad Ahmad, ELA Coordinator, M/s Paramarsh {Servicing Environment and
Development), Lucknow, U.P. Based on the documents submitted and presentation made by the
project proponent along with the consultant, the following facts have emerged: -

In-

The environmental clearance is sought for Sand Stone (Gitti- Patthar, Boulders) Mining at Gata
No.- 584 (Khand No.- U8), Village- Piprawan, Tehsil- Meja, District- Prayagraj, UP. (Leased

Area-3.2374 ha ).

Hel=Td— 09

2. The Terms of Reference in the matter were issued by SEIAA, UP wvide Letter No.
327/Parya/SETAASE267/2023, dated: 05/124/2023.
3. The Public Hearing was organized on 02/07/2024. Final ETA report submilled by the project
proponent on 07/12/2024,
4. Salient features of the project as submitted by the project proponent:
1. | Ou-line proposal No. SIA/UPMIN/S05060/2024
2, | File Mo. allotted by SEIAA, UP 10085 / 8267
3. | Date of Letter of Intent (Lol) issued by DM Lease deed is executed on 07.12.2016 for a perod of
ten vears from 07.12.2016 to 06.12,2026
4. | Date of approval of Mining Plan 120012022
5. Mame of Proponent Smt. Mohini Devi Wio Shri Shankor Dayal Singh
6. | Full comrespondence address of proponent R/fo- Osa, Tehsil- Bara, District — Prayagraj, U.P.
i Mame of Project Sand Stone (Gitti- Patthar, Bowlders) Mining Project
B. | Project location (Plot/ Khasra /Gata No. ) Gata No.- 584 (Khand No.- 08}
9. | Name of Village Piprawan
10. | Tehsil Meja
11, | District Prayagray
12, | Mame of Minor Mineral Sand Stone (Gitti- Patthar, Boulders)
13, | Sanctioned Lease Area (in Ha.) 32374 b/ 8.0 Acre
14, | Mux.& Min mRL within lease area 1243 mRL- 110 mRL
15. | Pillar Coordinates Coordinates a5 per Terms of Reference
Pillars | Latitude (N) Longitude (E)
A | 25°07°2340'N 81" 53'03.84"E
B | 2307 ZLOON 81"53' M.12°E
c 25707 26.83"N B1"52'51.01"E
D 25707'23.55"N 81° 52°50.00"E
As per Approved District Survey Report
Giata M- 58471 Mi (Khand Mo - 08), Arex- 3 238
ha,
Pillars Latitude (N) Longitude (E)
A 25707 25.80"N B1°52' 54.06"E
B 25707 23.28°N 81" 53'07.20"E
C 25707 21.18"N #1" 53" 06.78"°E
_ D 25707 22.14'N B1°52'53.52"E
16, | Total Geological Reserves 2070882 m’
17, | Total Mineahle Reserves 1036231 m’
18. | Proposed Production / year 80000 m -
19. | Sanctioned Period of Mine leasa 10 Years (from 07.12.2016 to 06.12.2026)
20. | Method of Mining Opencast Semi-Mechanized
21. | No.Of workers 26 {approx.)
22, | Type of Land Govi. revenue lund
23, | Ultimatg Depth of Mining 24 meter (avernge)
24, | Mearest metalled road from site 200m
25, | Water Reguirament PFURPOSE REQUIREMENT (KLD)
Drinking & Others 0.30
Suppression of dust 1.20
Flantation 4.00
Total 5.30
26. | Name of QCT Accredited Consultant with QCI | M/s Paramarsh (Servicing Environment and
Na and period of validity, Development), Lucknow, ULF.
NABET/EIA/24-27T/RAD3T2
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B.

2.

Validity upto -30/1 172027
27. | Any litigation pending against the project or Mo
land in any court
28. | Details of 500 m Cluster certificate DMO (Khanan Anubhag) Prayagraj vide Letter No,
Verified by Mining Officer 1409/ Khanijf2023-24, Dated 16.08.2023
29. | Details (Page no.) of mining lease area, Geo Table Ne.- 9.0, 5.No.- 60 with Correction Letter No.-
coordinatesd Mineable quantity mentioned in 304/ Khanij/2(025-26 dated- 26.05.2025
approved DSE
30. | Proposed EMP cost EMP in First Year - 19,55 Lakh
EMP (Recurring Years) — 8.20 Lakh
3. | Length and breadth of Haul R ooad. Lenpth- 200m, Width- more than 6.0 m
32. | No. of Trees to be Planted 4000
33, | Moniloring Period Oet., 2023 1o Dec., 2023 {Post-Monsoon Season)
5. Action Plan as per Ministry's O.M. dated 30/09/2020;
5 CER Activity Estimate Cost Nombers/Quantity | Total Cos
Mo,
L. Installation of Solar Light on baul road of | Rs. 25000/~ solar | 2 Solar Light Rs. 50,000
the Piprawan village connecting road, fight
Z, Installation of Computer in Primary Rs. 40,000 per 1 Computer Ra. 40,000
School Piprawan Computer
3 Distribution of Bicycle to 5 students ger | Rs. 9,000 per 5 Bicycle Rs. 45000
first position in histher class  primory Bicycls
school in village Piprawan
Total Rs. 1,35,000
6. The mining would be restricted to unsaturated zone only above the phreatic water table and will

not intersect the pround waler tuble at any poinl of lime.

This project does not attract any of the general conditions applicable on mining projects specified

in ETA Notification 14/09/2006.

The mining operation will not be carried owt in satety zone of any bridge or embanlcment or in
eco-fragile zone such as habitat of any wild fauna,

There is no litiggtion pending in any court regarding this project,

1{}. The project proposal falls under category—1(a} of ELA Naotification, 2006 (as amended),

The consultant (ElA Coordinator) also submitted an affidavit dated 07/1 172024 mentioning is

as follows:

2

I, Pankaj Srivastava S/o S V.V. Srivastava am EIA Coordinator of Paramarsh Servicing
Environment and Development.

I have prepared EIA report for EC in the name of Smt. Mohini Devi W/o Shri Shankar Dayal
Singh for the “Sand Stone (Gitti- Patthar, Boulders)” Project at Gata No.- 584 (Khand No.- 08),
Village- Piprawan, Tehsil- Meja, District- Prayagraj, U.P. (Leased Area : 3.2374 ha/ 8.0 Acrc)
with my feam.

I have personally visited the site of proposal and certify that ne Mining activity bas been
undertaken on the project site for the present proposal.

T am satisfied with that all the necessary data/information submitted along with ETA are true and
correct,

I certify that this project proposal has been uploaded for the first time on Parivesh Portal.

I certify that there is no mismatch between information/data provided on the online application
submitted on Parivash Portal and hard copy which will be submitted after acceptance of
application.

I state that all the TOR Points have been complied and all the issues raised during Public Hearing
have been properly addressed in EIA report.

The BEIA report for the Proposal is prepared by my team as per guideline laid down by

QCI/NABET.

RESOLUTION AGAINST AGENDA NO. 06

The committee discussed the matter and recommended grani of environmental

clearance for the proposal as above alongwith standard environmental clearance conditions
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prescribed by MoEF&CC, Govt. of India. The committee also stipulated following specific
conditions:

1, The environmental clearance will be co-terminus with the validity of the lease period mentioned
in the Lol or co-terminus with the validity of current mine plan whichever is earlier, after this
penod the EC will automatically become mull and void.

2, Project Proponent should submit action plan for carrying out plantation at least @ 1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
District plantation committee, for planting at least (as per the project) plants, either on
government land or community land, within a periphery of 5 km from the boundary of the lease
area along with provisions for maintenance for 5 years. Survival of plants should not be less than
the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as
violation of EC condition.

3. The project proponent shall install solar lights in their project area to minimise the consumption
of electricity,

4. During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken sile photographs should also be annexed along with the eompliance
report,

3. Preference should be given o indigenous local species as per the consultstion of the local district
Forest Officer/Expert Agency in this field

6. The maximum height of the bench should be 06 meters and the width of the bench should be at
least twice the height of the bench as per the mine plan approval [etter by DGM, UF

7. In case the blasting is proposed during a mining operation, the project propenent needs (o assess
its impact on the displacement of human beings/wild animals/hirds/other species, and the suitable
measures proposed and taken for their rehabilitation and resettlement need to be clearly described
in first 6 monthly compliance report,

8 The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3 years before the closure of the mine to
SETAA, UP and Department of Mines and Geology, UP for approval, The project proponent shall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines and
Geology.

9. The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the sill and sediment flow from the quamy area, The surface runoff rainwater
harvesting and other water conservation measures on & long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be utilized
for watering the haulage area, roads, and green belt development, etc.

10. The project proponent shall take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to operate
(if applicable) should be obtained from the State Pollution Control Board before the start of
production from the mine.

11. Project proponent is directed to invest the CER amount as per the proposal and submit the
compliance report regularly to the concerned authority/Directorate of environment,

12. Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

13. Vehicunlar emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

14. The project proponent should explore the possibilities of rainwater harvesting.
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. Agreement/ Consent between project proponent and competent authonity/ landowner for haulage

road from lease site to link road.

. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points in

lease area and havlage road during operational activity/vehicular movement.

. As per the proposed plan, plantation with area specific plant species, number of plants to be

Planted and report of green belt development to be submitted to the Forest Department, UPFCH
and Directorate of Envirenment, UP.

. In case it has been found that the E.C. obtained by providing incorrect information, submitling

that the distance between the two adjoining mines is greater than S00mt. and the area is less than
05 ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of area
equal to or more than 05 ha, the E.C issued will stand revoked.

Explosive cannot be stored on the site. The Project proponent shall take approval from Chiefl
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

Blast vibrations study shall be conducted and an observation report submitied to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCE within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural felds.

Controlled blasting technigues with sequential blasting shall be adopled. The blasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement of
human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement,

. Maintenance of village roads used for transportation of minerals is to be done by the

company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all=weather road with black topping and maintained by the project proponent.

. The self-environmental audit shall be conducted annually. Every three years third-party

environmental audit shall be carried out.

. Measures for prevention and control of soil erosion and management of silt shall be undertaken.

Protection of dumps against erosion shall be camried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be

regularly monitered for comtamination and depletion due to mining acfivity and records
maintained. The monitoring data shall be submitted to the Integrated Regiomal Office,
MoEF&CC, Gol, Lucknow and UP, Pollution Control Board regulardy. Further, monitoring
points shall be located between the mine, and drainage in the direction of flow of groundwater
shall be set up and records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
nearest to sources of dust peneration as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P, Pollution Centrol Board regularly.
Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, cach stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 35", The
OB dump shall be backfilled, The OB dumps shall be scientifically vegetated with suitable native
species to prevent erosion and surface runoff.

The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.
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29, Prior permission from the Competent Authority shall be obtained for the extraction of

groundwater if any.

30. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UL.P. Pollution Control Board 5 years in advance
of final ming closure for approval. '

31. The blasting will be done only after getting permission from the Mining Department/competent
authority.

7. Green Road IIM Road To Hardinge bridge on Left hand side of Gomti River.,
10086/STA/UP/INFRAL/S37167/2025

RESOLUTION AGAINST AGENDA NO. 07

The project proponent/consultant did not appear. The committee discussed and deliberated
that the project file should be closed and be opened only after request from the project proponent. The
file shall not be treated as pending at SEAC, The matter will be discussed only after submission of
online requests on preseribed online portal.

8. Length of road section from Shaheed Path Bridge to Kisan Path Aqueduct (Part-4) will be
6,30 km in length and 24 m widih. The road section will be started from Bagmao and will
continue __to ___ Deoria in___ District-Lucknow, __ State-Uttar  Pradesh.,
10087/SIA/UP/INFRA1/537166/2025

RESOLUTION AGAINST AGENDA NO. 08

The project proponent/consultant did not appear. The commilles discussed and deliberated
that the project file should be closed and be opened only after request from the project proponent. The
file shall not be treated as pending at SEAC. The matter will be discussed only after submission of
online requests on prescribed online portal.

9. “Ordinary Earth Mining” Project ot Gata No.- 1160mi, Village- Pachon. Tehsil- Sikandra
Rao, District- Hathras, Ultar Pradesh, (Area-0.3450 Ha)., 10088/SIA/UP/MIN/S38232/2025

The consultant informed the committes that they are strictly following the rules, regulations
and other instructions of QUI/NABET. A presentation was made by the project proponent along with
their consultant Mr. Ajay Kuomar, EIA Coordinator, M/s AGS Environmental Services Pyt, Lid. Based
on the documents submitted and presentation made by the project proponent along with the
consultant, the following facts have emerged: -

1. The environmental clearance is sought for Ordinary Barth Mining Project at Gata No.- 1160mi,
Village- Pachon, Tehsil- Sikandra Rao, District- Hathras, Utlar Pradesh, (Leased Area-(,3450

Hay).
2. Salient features of the project as submitted by the project proponent:
1. | On-ling proposal Mo, SIAYUPMIN/SIR23 22025
2. | File No. allotted by SETAA, UP 10088
3. | Date of approval of Mining Plan 14/05/2025
4, | Name of Proponent Shri Vikas Singh S/o Shri Tursanpal Singh
5. | Full comespondence  address  of | Add. -Add. —268, Nagla Chhaua, Tehsil-Sikandra Rao,
proponent District-Hathras, Uttar Pradesh
6. | Name of Project Ordinary Earth Mining Project
7. | Project location (Plol/Bhasra/Gata No.) | Gate No.- 1160
8. | Name of Village Pachon
9. | Tehsil Sikandra Rao
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10. | District Hathiras
11, | Name of Minor Mineral Ordinary Soil
12. | Sanctioned Lease Area (in Ho) (0. 3450ha.
13. | Max.d&Min mri within lcase arca 199 mRL- 193 mRL
14, | Pillar Coordinates (Verified by DMO) Gata No | Pillars Latimugde Longitude
[ 160mi A 27°4424 47N | 78°2626.18'E
B 27°4424 56"N | 78°2623.19'E
c 27°4426.76"N | TB"2624.64'E
D 27°4425.13"N | 78°2626.60"E
15, | Total Geological Reserves 7590 m
16. | Total Mineable Reserves 6210 m'
17. | Total Proposed Production f{in three | 6210 m"
months)
18. | Proposed Production 6210 m'within 3 months
1%, | Sanctioned Period of Mine lease Agreement of 3months with land owners
20. | Ne. of workers 10
21. | Type of Land Private Land
22 | Ultimate Depth of Mining 2.20 metey
23. | Mearest metalled road from site 0.49 km
24. | Water Regquiremnent PURFOSE REQUIREMENT (KLD)
Drinkingd Others 0.10
Suppression of dust Q.60
Plantation .20
Total 0.90
25, | Name of QCI Accredited Consultant | AGS Environmental Services Py, T,
with QCl No and period of validity. {Certificate No.- NABET/EIA/2326/TA 0122)
. Validity- July, 12™2026
26. | Any litipation pending against the | No
praject or land in any couort
27, | Detmls of 500 m ceriticate Letter No- 1075/ DLRC-2025 Dated 14/05/2025
Verified by Mining Officer
28. | Proposed EMP cost 1.02 Lakh
29. | Length and breadth of Haul Road Length- 0.49 Km, Widih- more than 6.0 m
30. | No. of Trees to be Planted S0
3. Action Plan as per Ministry’s O.M. dated 30/09/2020:
Sr.MNo. | Particulars Capital Cost (Rs.)
1, Sprinkling of water along the haul rood (490 m) 40,000.00
2. Plantation (50plants) @ Rs 640 with Tree Guard BZ,DDﬁ'.'Uﬂ
3, Tarpaulin during transportation, 10,000.00
4, Solar Street Light 2nos 20,000.00
Total 1,02,000.00
4, The mining would be restricted to unzaturated zone only above the phreatic water table and will
not intersect the ground water table al any point of fime.
5. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.
6. The mining operation will not be camied owt in safely zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna,
7. There is no litigalion pending in any court regarding this project.
8. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).
The consultant (EIA Coordinator) also submitted an affidavit dated 26/05/20235 mentioning is
as follows:

1.

I Ajay Kumar S5/o Shri Sudhir Kumar is EIA Coordinator of AGS Environmental Services Pvi.

Lid., New Delhi,
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2. Thave prepared the EMF report for the EC in Name of Shri Vikas Singh S/o Shri Tursanpal Singh
Add. -268, Nagla Chhaua, Tehsil-Sikandra Rao, District-Hathras, Uttar Pradesh for the Ordinary
Earth Mining Project at Gata No.- 1160mi, Village- Pachon, Tehsil- Sikandra Rao, District-
Hathras, Uttar Pradesh. (Area-0.3450 Ha) With my team.

3. | have personally visited the site of proposal and cetify that no Mining activity has been
undertaken on the project site for the present proposal.

4. T am satisfied that all the necessary data/ information submitted along with EMP are true and
correct.

5. Icertify that this project proposal has been uploaded for the first time on Parivesh Portal, In case
the project is being uploaded for the 2nd time that is only after the withdrawal of previous project
has been accepted by SETAA, UP on Parivesh Portal.

6. 6. I certify that there will be no mismatch between information/data provided on the online
application submitted on Parivesh Portal and the hard copy/presentation which will be submitted
after acceptance of application,

7. The EMP report for the Proposal is prepared by my team as per guidelines laid down by
QCLIMNABET.

RESOLUTION AGAINST AGENDA NO. (9

The committee discussed the matter and recommended grant of envirommental
¢learance for the project proposal along with general and specific conditions as annexed atl
Annexure-1 to these minutes.

10. Building Stone Sandstone Mine al Gata No. 83 Gh, SL No. 04, Area 5.0 ha in Village- Bhusi

Pathraha, Tehsil- Lalgan], District- Mirzapur, Uttar Pradesh.,
10089/9348/STAMUP/MMIN/SIT261/2025

The consultant informed the committee that they are strictly following the roles, regulations
and other instructions of QC/NABET. A presentalion was made by the project proponent along with
their consultant Mr. Anlur Sharma, EIA Coordinator, M/fs Aegis Environment Research Pvt. Lid
Based on the documents submitted and presentation made by the project proponent along with the
consultant, the following facts have emerged: -

1. The environmental clearance is sought for Building Stone/Sandstone Mining Project at Gata No.-
83 Gh, 8. No.- 04, Village- Bhusi Pathraha, Tehsil-Lalganj, District-Mirzapur, State-Uttar
Pradesh, (Leased Area- 5.0 Ha).

2. The Terms of Reference in the matter were issued by SEIAA, UP wide Letter No.
TO24B0108UPS145335N dated 22/12/2024,

3. The Public Hearing was organized on 11/04/2025. Final ElA report submitted by the project

el dm— 09

proponent on 20/05/2025,
4, Salient features of the project as submilted by the project proponent:
1. Cin-line proposal No. SIA/UPMIN/S37261/2035,
2. | LOLNo and Issue Daie 1329/@F o AUE- R /- Aaal2024 Dated 09/07/2024
3. Mine Plan Approval No & Date Letter Mo, 404647, dated 08. 10.2024
4, File No. allotted by SEIAA, UP 10089-0348
5. Mame of Proponent Prop: Shri Subhash Chand Tripathi
f. Full correspondence address of Rifo Village - Chaugana, Pest- Kador, Bhadohi, SantRavidas
proponent Magar (U.P.).
8 Name of Project Bhusi Pathraha Building Stone/Sandstone Mining Project
B. Project location (PlotKhasrafGata No.) | Gata No, 83 Gh, 51. No, (4
9. Mame of Village Bhusi Pathraha
10. | Tehsil Lalgan]
1. Dhistrict Mirzapur
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12. | Name of Minor Mineral Building Stone/Sandstone
13. | Sanctioned Lease Area (in Ha,) 5.0 Ha
14, | Max & Min mRL within lease area Max- 195.0 mRL& 189.0 mRL
15. | Pillar Coordinates (Verified by DMO) Fillar No Latitude(MN) Longitude(E)
A 2475939.03"N B2*2836.29"E
B 24°5946.03"N B2°283649°E
C 2475994 60°N 827°2844.00"E
o] 24°5037.87T"N B272844.70"E
16. | Total Geological Reserves 21,56,697 Cam
17. Total Mincable Reserves 15,774,852 Cum
18, | Total Proposed Production{in five year) | 11,25.000 cum/vear
19, | Proposed Production/ Year 2,25,000 cum/yeur
20. | Sanctioned Period of Mine lease Maximum 10 years
21. | No.of workers il
22. | Type of Land Private land
23, | Ultimate depth of mining 3o m
24, | Nearest metalled road from site NH- 135Approx. 7.0 km towards NWdirection.
25. | Water Requirement PURPOSE REQUIREMENT
(KL}
Dirinking ) 041
 Suppression of dust 1.82
Plantation 5.0
Others 0.41
| Total 764
26. | Mame of QCI Accredited Consultant Aegis Environment Research Py, Lud.,
with QCT No and period of validity. Certificate No, NABET/ELA/Z5-28/ [A 0153,
Valid Uptp January 289, 2028,
27. | Any litigation pending against the No
project or land in any court
28. | Details of 500 m Cluster Map Yes, certifizd o
&eertificate issued by Mining Officer 1BE4/MMC-302024-2025 Dated-16/08/2024
20, | Details (Page no.) of mining lease arca, | Yes, mining lease area &Mineable quantity mentioned in
Geo coordinates & Mineable guantity | approved DSR at page Mo, 128 51, No. 8,
mentioned in approved DSE. B
30. | Pruposed EMP cost EMP Recurring Cost- Rs. 8,75,000/-
{Including CER Cost)
31, | Length and breadth of Haul Road Length: 152m, width: 6 m
32, | No. of Trees to be Planted S000plants
33. Mmutonng Period October to December 2024

5. Action Plan as per Ministry's Q.M. dated 30/09/2020:

51 No. Activity

Capital Cost (in Rs.) Quantity

]

village Bhusi Pathriha

Tailet constmuction specially in girl school in 300,000 -

2

Fathraha

Installation of Solar Plants in village Bhusi 2,00,000 -

Total (in life time)

5,00,000

6.
7.
8.
o.

The mining would be restricted to unsaturated zone only above the ph_rcatic water table and will
not intersect the ground water table at any point of time.
This project does not attract any of the general conditions applicable on mining projects specified

in EIA Notification 14H05/2006.

The mining operation will not be carried out in safely zone of any bridge or embankment or in
coo-fragile zone such as habitat ol any wild fauna.

There is no litigation pending in any court regarding this project,
10. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 26/05/2025 mentioning is
o5 follows:
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1. I. Ankur Sharma, S5fo Sri Lalit Mohan Sharma am EIA Coordinator of Aegis Environment
Research Pvt. Lid

2. 1 have prepared EIA report for EC in the name of Building Stone/Sandstone Mining Project at
Gata No.- 83 Gh, §. No.- 04, Village- Bhusi Pathraha, Tehsil-Lalganj, District-Mirzapur, State-
Uttar Pradesh, (Leased Area- 5.0 Ha) with my team,

3, I have personally visited the site of proposal and certify that no Mining activity has been
undertaken on the project site for the present proposal.

4. T am satisfied with that all the necessary datw/information submitied along with EIA are true and
correcl.

5. [Icertify that this project proposal has been uploaded for the first time on Parivesh Portal.

6. 1 certify that there is no mismatch between information/data provided on the online application
submitted on Parivash Portal and hard copy which will be submitted after acceptance of
application,

7. T state that all the TOR Points have been complied and all the issues raised during Public Hearing
have been properly addressed in ELA report.

8, The EIA report for the Proposal is prepared by my team as per guideline laid down by
QUINABET

RESOLUTION AGAINST AGENDA NO. 10

The committee discussed the matter and recommended grant of environmental
clearance for the proposal as above alongwith standard environmental clearance conditions
prescribed by MoEF&CC, Govt. of India. The committee also stipulated following specific
conditions: |

1. The environmental clearance will be co-terminus with the validity of the lease period mentioned
in the Lol or co-terminus with the validity of current mine plan whichever is carlier, after this
period the EC will automatically become null and void.

2. Project Proponent should submit action plan for carrying out plantation at least @ 1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
District plantation committee, for planting at least (as per the project) plants, cither on
government land or community land, within a periphery of 5 km from the boundary of the lease
area along with provisions for maintenance for 5 years. Survival of plants should not be less than
the survival rate notified by Uttar Pradesh Forest Department otherwise it will be trealed as
violation of EC condition.

3, The project proponent shall install solar lights in their project area to minimise the consumption
of electricity.

4, During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

5. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer/Expert Ageney in this field.

6. The maximum height of the bench should be 06 meters and the width of the bench should be at
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

7. TIn case the blasting is proposed during & mining operation, the project proponent needs to assess
its impact on the displacement of human beings/wild animals/birds/other species, and the suitable
measures proposed and taken for their rehabilitation and resettlement need to be clearly described
in first & monthly compliance report.

8. The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surounding land use 3 years before the closure of the mine to
SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent shall
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ensure the implementation of the approved plan under the supervision of the Dept. of Mines and
Geology.

The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other water conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be utilized
for watering the haulage area, roads, and green belt development, etc.

. The project proponent shall take all suitable measures to prevent pollution of groundwater and

nearby water bodies in consultation with the State Pollution Control Board and consent to operate
(if applicable) should be obtained from the State Pollution Control Board before the start of
production from the mine.

. Project proponent is directed to invest the CER amount as per the proposal and submit the

compliance report regularly to the concerned authority/Directorate of environment.

Link Road from the qguarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.
The project proponent should explore the possibilities of rainwater harvesting.

Agrcement! Consent between project proponent and competent authority/ landowner for haulage
road from lease site to link road.

Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points in
lease area and haulage road during operational activity/vehicular movement.

. As per the proposed plan, plantation with area specific plant species, number of plants to be

Planted and report of green belt development to be submitted to the Forest Department, UPPCB
and Directorate of Environment, UP,

. In case it has been found that the E.C. obtained by providing incorrect information, submitting

that the distance between the two adjoining mines is preater than 500mt. and the area is less than
05 ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of area
equal to or more than 05 ha, the E.C issued will stand revoked.

Explosive cannot be stored on the site. The Project proponent shall take approval from Chiel
Controller of Explosive, if applicable for use or storage of explosive or any such matenals,

Blast vibralions study shall be conducted and an observation report submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

Controlled blasting technigues with sequential blasting shall be adopted. The blasting shall be
carried oul in the daytime only. The project proponent shall ensure prevention of displacement of
human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement.

. Muintenance of village roads used for transportaion of minerals is to be done by the

company regularly at its own expenses. The link roads from mining area to man road shall be
constructed as all-weather road with black topping and maintained by the project proponent.

The self-environmental audit shall be conducted annually. Every three years third-party

environmental audit shall be carried out.

. Measures for prevention and control of soil erosion and management of silt shall be undertaken.

Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
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material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.  Further, monitoring
poinls shall be located between the ming, and drainage in the direction of Aow of groundwater
shall be set up and records maintaimed.

Fugitive dust generation shall be controlled, Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation {including schools and other public amenities located
nearest to sources of dust generation as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.
Overburden {OB) shall be stacked at the earmarked dump site(s) only and shall not be kepl active
for long period, The maximum height of the dump shall not exceed 20 m, each stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 35°. The
OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native
species 1o prevent ecosion and surface ranoff.

The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Burean of Mines,

Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater it any.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance
of final mine closure for approval.

The blasting will be done only after petting permission from the Mining Department/competent
authority.

Gitti-Bonlder (Dolostone] Mining Project Araji no. 5309%, 5311, 5310, 53124, 5314%, 53149,
5324 =, 5325 5326 Village-Billi Markundi, Tehsil- Ohbra, District-Sonbhadra, Ultfar

Pradesh. Area- 1.530 Ha., T00HYSTA/ATR/MIN/S38413/2025

The consultant informed the committee that they are strictly following the rules, regulations

and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant Mr. Manish Kumar Shukla, EIA Coordinator, Mfs Ind Tech House Consult. Based on
the documents submitted and presentation made by the project preponent along with the consultant,
the following facts have emerged: -

The terms of reference is sought for Gitti-Boulder (Dolostone) Mining Project Araji No.- 5309

 Ka, 5311, 5310, 5312Ka, 5314 Ka, 5314 Kha, 5324 Kha, 5325, 5326, Village-Billi Markundi,

Tehsil- Obra, District-Sonbhadra, Uttar Pradesh, (Leased Area- 1.530 Ha).

W a— 09

2. Salient features of the project as submitied by the project proponent:
l. | Dn Line Proposal No. SIAMIP/MIN/S384 1372025
2. | File Mo, ailotted by SEIAA, UP 10050
3. | Date of Letter of Intent (Lol) issued by 10/03/2025
DGM
4. | Date of approval of Mining Plin 29.04.2025
3. | Mame of Proponent Shri  Harishankar S/o Shri Ram Sanelu & Shri
Manvendra Singh Yadav /v Late Ram Karan Singh
6. | Full correspondence address of proponent Shri Harishankar R/o Village- Billi Markundi, Obra,
and maobile no. Sonbhadra, U.P & Shri Manvendra Singh Yadav Rfo
Village- Semraul, Post-Muangari, Tehsil-Saidpur,District-
Ghazipur, U.P. i
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7. | Name of Project Gitti- Boulder {Dolostone) Mining Project Araji no. 5309,
5311, 5310, S312%, 5314%, 5314@, 53244, 5325, 5326
Village-Billi Markundi, Tehsil- Obra, District- Sonbhadra,
U.PArea- 1.530 Ha
8. | Project Location(Plot. Khsra/Gata/Araji No.) | Amji No.- 5300, 5311, 5310, 5312%, 5314%, 5314,
5324w, 5325, 5326
9. | Name of Village Billi Markundi
10| Tehsil Obrn
11.| District Sonbhadra
12.] Name of Minor Mineral Gitti- Boulder (Dolostone)
13.] Sanctioned Lease Arca (in Ha,) 1.530Ha
14.] Max. & Min mRL within lease area Highest-211 {mRL SE, Lowest -202.0mREL
NWrespectively
15.] Pillar Coordinates (Verified by DMO) Point Latitude Langitude
A 24"2857.60"N §3°04115E
B 24°2857.01°N 83° (42.47°E
¥ 24°2856.23"N 83° (42.57'E
D 24°2856.24°N 83° 0M42.26'E
E 2472855.98"N 83° 0d2.24"E
F 24"2855.93"N 83" 042.67'E
G 24°28'55.22"N B3° D42R1"E
H 24"2854.54"N 83° 043.77'E
I 24°7854 21"N 83° 044.66'E
] 24°28'54.23"N 837 045 44°E
K 24°28'54.78"N 837 0'46.46"E
L 2472855.26'N B3" D46.19°E
M ~ 24°2854.55'N 3% 046.72°E
N 24°28'51.63"N 83° D45.73"E
5] 24°2851L.85"N 83° (M4.TT'E
P 2472852 21"N 83° 044.84"E
Q 24°2852.59°N 83° 045.35'E
R 24°IR'52.70'N B3° 0'44.53"E
s 24°2832.03'N B3"044.15'E
T 24°285L.61'N 83° 044.42°E
U 24°2851.21"N 83" 044.42°E
v 24°2850.77'N 23" 044.35°E
W 24°2850.49"N 83° 043.3TE
X 24°2850.61°N §3° 042.85°E
Y 24°2850.92°N 83° 042.44'E
Z 24"2851.29"N 837 (M247'E
A' 24°2851.41"N 83° 042.04"E
B 24°2851.03"N 83° 041.97'E
C 24°2851.64"N 83° 041.722'E
D’ 24°2852.19°N 83° 041.34'E
E' 24°2852.88"N 83° 041.61"E
F 24°2853.60"N 83° 042.02"E
G 24°28'53.89"N §3° 042.36"E
H' 24°28%53.83"N B3° 042.61"E
r 24°28%53.37"'N §3° 042.73°E
T 24°28'53.20'N B3° 042.04"E
K 2472853.20'N Bi° 043.24°E
L' 24°285331'N £3° 043.38°E
M’ 24°2854 07'N 83 042.60°E
N’ 24°2854.44"N §3° 042.85"E
[s} 24°2855.36"N 83° 041.47T°E
P 24°2855.51"N 83° 041.50"E
Q 24°28'56.25"N 837 040.68'E
16.| Total Geological Reserves 865,132 m’

Page 20 of 33



448

Hora— 09

n -1 1]
17| Totel Mineable Reserves 530,056 m’
18, Totsl Proposed Production (in five year) 2,90,700m’
19.] Tatal Proposed Production/Year 58,140 m’ / Annum
20| Sapctioned Period of Mine lease 10 Years
21.| Method of Mining Crpen cast Manual/ Semi Mechanized Mining
22.| No. of worker 35 Workers
23.| Type of Land Private Land
24.| Ultimate of Depth of Mining 250 m
25.| Nearest metalled road from site 1.00 Km
26.| Water Requirement PURPOSE REQUIREMENT (KL}
Drinking 0.35 KLD
Suppression of dust | 3. 12 KLD
Plantation 0.15 KLD
Others (if any)
Total 3.62 KLD (approx. 4.0 KLD)
27.| Mame of QCI Accredited Consultant with Ind Tech House Consnlt Certificate No- NABET/ELAS23-
QCI No and period of validity. 26/RA 0309
Period of Validity- 29.04.2026
28.| Any litigation pending against the project or | Mo
land in any courl
29.| Details of 500 m Cluster Map & certificate LetterMNo®-2829/Khantjkh. pa /202425 dated 26.03.2025
issued by Mining Officer | _
30| Details (Page no.) of mining lease arca, Geo Page Mo'-50, Sr.No'-8, (Yes) Geo coordinates mentioned
coordinates mentioned in approved DSR in approved DSR of Sonbhadr
31.| Proposed CER cost H=. 8.09 Lakhs
32.| Proposed EMP cost 19.47 Lokhs
33.] Proposed Project cost 4.04 Crone
34.| Length and breadth of Haul Road 520 m Length & 6m width haulage mad
15.] No. of Trees to be Planted 151 Trees/Year
36.| Baseline Monitoring Period October 2025 to December 2025

The mining would be restricled to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

This project does not attract any of the generil conditions applicable on mining projects specified
in E1A Notification 14/0%/2006.

The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this projecl

The project proposal falls under category=1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitied an affidavit dated 28/05/2025 mentioning is

a5 follows:

1.
2.

4,

5.

1, Manish Kumar Shukla S/o Shri. 8. K. Shukla am EIA Coordinator of Ind Tech House Consult,

I have prepared Forml, FFR. for the Proposal (STA/UP/MIN/338413/2025), Project Name- Shri.
Harishankar Singh & Shri. Manvendra Singh Gitti- Boulder (Dolostong) Mining Project Araji no.
5309ka, 5311, 5310, 5312ka, 5314ka, 5314kha, 5324kha, 5325, 5326 Village-Billi Markundi,
Tehsil- Obra, District- Sonbhadrea, U.P Area- 1.530 Ha with my team.

1 have personally visited the site of proposal and certify that ne mining activity has been
undertaken on the project site for the present proposal.,

I am satisfied with that all the necessary datafinformation required submitted along with
Application/ToR report are true and correct.

I certify that this proposal has been uploaded for this first time on Parivesh portal.
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6. T certify that there will be no mismatch between information/data provided on the online
application submitted on Parivesh Portal and hard copy/presentation submitted which will be
submitted afier acceptance of application.

7. The Forml & PFR report for the Proposal is prepared by my team as per guidelines laid down by
JCT NABET.

RESOLUTION AGAINST AGENDA NO. 11

The committee discussed the matter and recommended to issue the standard terms of

reference prescribed by MoEF&CC for the preparation of EIA. The committee also stipulated
fullowing additional TOR Points:

Additional TOR:

L.

11.
12,

13.

14,

15.

Proponent to submit latest drone videography of the lease site alopg with the site photographs
and also provide mined minerals record of the respective project site al the time of EIA
presentation and also enclosed in pen drive with ETA report/presentation,

Cluster ETA/EMP shall be conducted by project proponent with the help of District Mining
Officer,

Videography of baseline monitoring period with date, time and geo coordinates should be
attached in EIA report and also presented during the ETA presentation.

Raw data of all the baseline monitoring parameters will be provided as an annexure to the
EIA Report.

To eosure proper monitoring, the project proponent/consnltant should provide evidence in
form of (A) Logbook of their site visit along with activities carried out during monitoring (B)
Real time photographs showing monitoring maching, public, lab persen ete,
Proprietor/proprietor representative should be present at the time of monitoring and
monitoring should be conducted as per CPCB SOP/NABET/QCT guidelines. Lab responsible
person should be present at the time of EIA presentation,

EIA ceordinator & FAE should give a notarized affidavit during EIA presentation that they
have personally visited the site & they have also taken all the mitigating measures for any
critical issues invelved in the project.

The project proponent will have to inform the schedule of monitoring/data collection
programme to the SETAA/SEAC, UP & UPPCE before start of data collection. In case of
failure, the collected baseline monitoring data will be treated as null and void,

The details of equipment used for baseline monitoring alongwith its photograph mentioning
date, time and geo coordinates For preparation of ELA report should be clearly disployed to the
people present during public hearing and the complete details related to monitoring period
must be mentioned in the minutes of public hearing.

. Original lab analysis report of the project proposal along with EIA report should be uploaded

or Parivesh Portal.

Combined KML of all mings in a cluster should be subrnitted at the time of ELA.

The project proponent/Consultant should identify the core & buffer zone (2.5 km) of the
mining site.

Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road to be submitted at the time of EIA presentation.
Proponent/Consultant should submit the planfinformation along with technology
(photographs of water sprinklers/ tankers) to be implemented for mitigating dust at source
points in lease area and haulage road during operation activity/vehicular movement.
Technology should be displayed at the time of EIA presentation.

Proposed plantation plan with area specific plant species, number of plants to be planted and
place of plantation along with a working map to be submitted at the time of EIA presentation.
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16, Water requirement details along with source of water and the permission/ agreement with the
concerning authority person to be submitted at the time of EIA presentation.

17. Proponent/consultant  shall present TOR
observation/suggestions raised during the public hearing and commitment made by the project

specific/additional conditions compliance,

proponent in a tabular form with a time bound plan at the time of ETA presentation.
18. Corporate Environment Responsibility (CER) to be prepared as per the MoEF&CC guidelines

and present it at the time of EIA presentation. Proposal should be site specific and

maonitorable,

19. Proponent to submit latest status of project site along with the site photographs and also

provide mined minerals record of the respective project site at the time of EIA presentation.

12, Manufacturing of Different Types of Resin by Mfs Tajpuria Panels Private Limited M/s

Tajpuria Panels Private Limited has proposed a new plywood indusiry in UPSIDA, Hardoi.,

10091/STA/UP/IND3/538176/2025

The consultant informed the committee that they are strictly following the rules, regulations

and other instructions of QCT/NABET, A presentation was made by the project proponent along with

their consultant Dr. Divya Mishra, ACO and Functional Arca Expert, Mfs Prakriti Consultants

Service. Based on the documents submitted and presentation made by the project proponent along

with the consultant, the following facts have emerged: -

1. 'The terms of reference is sought for Manufacturing of Different types of Resin by M/s Tajpuria
Panels Private Limited at Plot No-B 9, Phase-I, UPSIDA, Sundila Industrial Area, Sandila,
Hardai, U.P, M/s Tajpuria Panels Private Limited.

2. Salient features of the project:

Sr, Mo, | Particulars Details
| MName of Project Environmental Clearance for Proposed Project of Manufacturing of
Different types of Resin by M/s Taipuria Panels Private Limited
2 Location Piot No-B 4, Phase-l, UPSIDA, Sandila Industrial Area, Sandila,
Hardei
3 Type of Project | New Project
{(New/Expansion)
4 Catepory/Schedule B-1 & 5(f) Synthetic organic chemicals industry,
E ‘Name of Directors Mr. Ashok Kumar Agarwal
Mrs, Meena Agarwal
Mr. Lakshya Agarwal
3 Registered Office Address | 102757, Shivaji Marg, Lucknow
7 Name of Products Produoct Proposed Quantity
Resins: Phenol Formaldehyde (PF | Manofacture as per requirement
Besin), Cardanol Formaldehyde | with Total Quantity of 132000
{CF Resin), Urca | TPA
Formaldehyde{UF Resin) I
] Raw Material Raw Material Quantity (TPA)
Phenol 1980
Formaldehyde 6600
Cardanol 330
Technical Urea 1155
Melamine 825
Caustic Soda 330
Binding Agént 1980
Thinner 165
9 Land Area of 60030.00 Sgm (65.003Ha)
Projec
10 Existing Land Industrial: Motified Tndustrial aren of UPSIDA Industrial Area Hardai,
Use Up

GPS Coordinates of unit

277 5 44.0844" E
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B0* 27" 13.26924% N
12 Manpower 400 Permanent and 600 Temporary
Requirement
13 Manufacturing unit Proposed Total Quantity
) Phenol Formaldehyde 13200 TPA
PF Resin
Cardanol Formaldehyde
CF Resin
Urea Formaldehyde
UF Resin
14 Source of Source
Power & UFPCL {Utiar Pradesh Power Corporation Limited)
Requirement Power Reguirement :
900 KVA
15 DG SET with | DG set: 1010 KVA,One - DG sets: 180 KVA,One
CHpHCILY Dual fusel kit, 7.0 m stack height | Dual fuel kit, 3.0 m stack height
from negrest roofiop. from newrest rooftop
16 Source of Source ; Ground water (bore well)
Water & Total Water Requirement : 82 ELD
Reguirement (Fresh Water 68.0 KLD + Recycled Water 14.0 KLD) .
I7 Wastewater Total wastewater penerated from domestic use will be 54.0 KLD.
generation

18 ETP & STP Capacity

Domestic wastewater will be treated in proposed STP of 65 KLD.
Treated wastewater, 14 KLD, will b racycled for the green belt
development! Spraying/ Cooling/ Boiler.

Remaining 21 KLD trested wistewater will be discharged in the
indusirial drain.

No industrial efuent will be generated during manufucturing process,

19 Treated Efftuent Disposal

Remaining 21 K113 treated wastewater will be discharged in the
indostrizl drain.

Hel+d— 09

20 APCS Bag Filters, wet scrubber for gaseous emission will be installed 1o
Proposed control (he particulale emission.
21 Solid Wastz = Wood peel, blocks ete. waste: Will be used as Boiler fuel.
Generation * Boiler ash: Will be given to the brick manufacturer
= STP Sludge: will be used as manure for green belt development
» Construction waste will be used in filling of Low-lying area and in
rould making.
22 Cireen Belr Greenbelt has been developed on 33% arca i.c. 19810 Sgm
Area
23 Project Cost Rs.70.0 Crore
24 Working days & shift 330 days & Onc shift
3. Product details:
Products Quanlily Unit
Resing 13200 TDA
Mirror finish/High Gloss Shuttering Plywood 7.20,000 Po/annum
Calibrated Pre-pressed Technology Commercial Plywood 0.72,000 Polannum
Dour & Block Board 6,458,000 Polannum
4, Land use details:
Particulars Area (5g. m)
Total Plat Area £0030.00
Proposed Shade Area 30015.00
Office Arca 198.31
Security Ares 60.00
Power Distribution Arca 165.00
Housing Area 935.00
Parking Area 3000.00
| Other Amenities Area L157.00
Road Arex 4500.00
Green Area 20000 .00
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3. Raw material details:
Raw Materials Quantity Unit
Fhenol B000 Eg/day
Formaldehyde 20000 Ki/day
Cardanol 1000 Kg/day
Technical Urea 500 Kpiday
Melamine 2500 Kgiday
Caustic Soda 1000 Egiday
Binding Agent G000 Kzfday
Thinner 00 Kglday
Another permissible chemical 500 Kgfday
Woodlogs 700 Ton/day
6. Water requirement details:
* 54 KLD of domestic wastewater 15 estimated to be generated for the treatment of which STP of 65
KLD capacity 1s proposed

After cooling it is/will be repsed/re-circulated in various processes within the premises such as
industrial cooling, gardening and dust suppression.

Treated wastewater, |4KL.D), will be reused for green belt development, Spraying, floor washing,
Baoilers.

Remaining treated wastewater, 21 KLD, will be discharged Lo the industrial drain,

The project proposal falls under catepory=5(f) of ELA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 15/10/2022 mentioning is

as follows:

L

2

L Dr. Divya Mishra, D/fo Late Shri J.C, Mishsa is ACO and Functional Area Expert of Mfs
Prakriti Consultants Servico..

T have prepared the Form-1 and TOR application for Manufacturing of Ditferent types of Resin
by Mfs Tajpuria Panels Private Limited at Plot No-B 9, Phase-1, UPSIDA, Sandila Industrial
Area, Sandila, Hardoi, U.P. M/s Tajpuria Panels Private Limited with my team.

I have personally visited the site of proposal and cedify that no Mining/construction activity has
been undertaken on the project site for the present proposal,

I am satisfied with that all the necessary datafinformation submitted along with application are
true and correct.

1 certify that this project proposal has been uploaded for the first time on Parivesh Portal,

1 certify that there is no mismatch between information/data provided on the online application
submitted on Parivash Portal and hard copy which iz submitted after acceptance of application.
The EIA/EMP report for the Proposal is prepared by my team as per guideline laid down by

QCI/NABET.

RESOLUTION AGAINST AGENDA NO. 12

The committee discussed the matter and recommended to issue stomdard terms of

reference prescribed by MoEF&CC, Govi. of India for the preparation of EIA studies
regarding the project. The committee also stipulated following additional TOR points:

Additional TOR:

1. Proponent to submit latest drone videography of the project site with date, time and geo
coordinates and also enclosed in pen drive with ETA report/presentation.
2. Project proponent prepared an onsite disaster management plan and present at the time of EIA

presentation.
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3. Process description along with major equipmenl and machines, process flow sheet
{guantitative) from raw material to produoct.

4. Monitoring to be conducted as per SoP. Photograph of monitoring along with date, time and
location with PP/ PP representative.

5. Detailed treatment proposal for mitigation/control for odour and process emissions which
emil during the process of proposed product,

13. Sand stone Quartizite Ballast Gitti Mining Project is situated near Village- Sukrit, Tehsil —
Robertsganj  District =  Sonbhadrs, Uttar  Pradesh, Area-2.0234  ha.

10092/STAUP/MIN/S3I8596/2025

The consultant informed the committee (hat they are strictly following the rules, regulations
and other instructions of QCIYNABET, A presentation was made by the project proponent along with
their consultant M/s P & M Solution. Based on the documents submitted and presentation made by the
project proponent along with the consultant, the following facts have emerged: -

1. 'The terms of reference is sought for Sand stone Quartizite Ballast Gitti Mining Project is situated
near Village- Sukrit, Tehsil —Robertsganj District — Sonbhadra, Uttar Pradesh, (Leased Area-

Heltidb— 09

2.0234 ha.).
2, Salient features of the project as submitted by the project proponent:
| 1. | On-line Proposal No. STA/UR/MIN/538596/2025
2. | File No.allotied by SEIAA,UP 10092
3. | Date of Letter of Intent (Lol) issued by DGM | LOI Letter No. LOV2025/2/1702-2025
00:00:000460302
Dated 17.02,2025
4. | Dule of approval of Mining Plan Letrar No, 2025/4/1 1/488045
" Datedd :14.05,2025
5. | Name of Proporent Shri Aman Sethi 5/o Shri Om Prakash Sethi
R/O-5-541, Greater Khailash 02,
South Delhi, New Delhi.
6. | Full correspondence address of proponent Shri Amnan Seth S/o Sl O Prakash Sethi
R/0-5-541, Greater Khailash <02,
South Delli, New Delhi.
7. Mame of Project Sukrit Sandstone (Quartizite, Ballast, Gitti) Mining
B - Project
8. | Project location (PlotKhasra/GataNo.) Gata No- 281/40,
Khand Ne. 01
9. | Name of Village Sukrit
10, | Tehsil Roberisgani
11, | Drsteact Sonbhiadri
12, | Name of Minor Mineral Sand stone (Quartizite, Ballast, Gitti)
13. | Sanctioned Lease Area (in Ha) 2.0234 hectare.
14, | Max. & Min mRL within leass area 195 mRL & 182.20 mRL
15, | Pillar Coordinates(Verified by DMO) 5.NO. LATITUDE LONGITUDE
A 24°55'0,04"N 83°326.04'E
B 24°552.41"N 83°330.77"E
C Z4%537.61"N §3°3'35.45"E
D 24°55'6.82"N B3"328.79"E
E 24°555.29"°N 83"328.93"E
F 24°554.59"N BE3°326.51"E
16, | Total Geological Reserves T02040 cum
17, | Total Mineahle Reserves 506125 cum
I8, | Total Proposed Production 60728 cum (15! Year to 5th Year)
19. | Proposed Production {in five year) 60728 cum/annum or 1.51,820 TPA
20. | Sanctioned Period of Mine lease 10 years
21. | No. of workers 41
22. | Type of Land Govt. Land
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23. | Ultimate depth of mining 192 mRL
24, | Mearest metalled road from site Nearest metalled road is at distance of .57 km from
ming site which further connects to SH-5A
25, | Water Requirement 17.65-17.70 KLD
26. | Name of QCI Accredited Consultant with P & M Solution
(QCI No. and period of validity. Certificate No: NABET/EIA/Z326/RA 0298_Rev.(]
WValidity : 07/05/2026
27. | Any litigation pending against the project No
or land in any court
28. | Details of 500m Cluster certificate Letter No. 2819/ @ 119 ABOU0/ 2024-2025 Dated-
Verified by Mining Officer 26.03.2025
29. | Details (Page no.) of mining lease arca, Geo Project details given in page no. 45,
coordinates & Mineable quantity menlioned in | Serial No. 62 ) '
approved DSR Production : 60728 cu.mfyeur
S.NC. LATITUDE | LONGITUDE
A 24°559.04"N 23376 M"E
B 24°559.41"N 83°3'30.77"E
c 24°557.61"N 83"335.45"E
D 24°556.82"N 83°3'20.79"E
E 24°55'5. 29"N R37329.03"E
F 24%55'4 59°N 83°326.51"E
30. | Proposed EMP cost Fa. 12,85,0000- (Capital Cost)
Rs. 4,80,000/- (Recurring Cust)
31. | Length and breadth of Haul Road. Length 570m, breadth 6 m
32. | Mo, of Trees to be Planted 2{XMIm
3. The mining would be restricted to unsaturated zone only above the phreatic water table and will

not intersect the ground water table at any point of time.

This project does not attract any of the general conditions applicable on mining projects specified
in ELA Notification 14/09/2008,

The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any cowrt regarding this project.

The project proposal falls under category-I(a) of EIA Nﬂﬁﬁlcatiun, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO. 13

The committee discussed the matter and recommended to issue the standard terms of

reference prescribed by MoEF&CC for the preparation of EIA. The committee also stipulated
following additional TOR Peints:

Additional TOR:

L

Since no intimation letter has been submitted by the project propenent/consultant regarding
collection of baseline monitoring data, therefore, the baseline monitoring data will be
collected after issuance of terms of reference.

Proponent to submit latest drone videography of the lease site along with the site photographs
and also provide mined minerals record of the respective project site at the time of EIA
presentation and also enclosed in pen drive with EIA report/presentation.

Cluster ETA/EMP shall be conducted by project proponent with the help of District Mining
Officer.

Videography of baseline monitoring period with date, time and geo coordinates should be
attached in EIA report and also presented during the EIA presentation.

Raw data of zl] the baseline monitoring parameters will be provided as an annexure to the
ElA Report.
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6. To ensure proper monitoring, the project proponent/consultant should provide evidence in
form of {A) Logbook of their site visit along with activities carried out during monitoring (B)
Beal time photographs showing monitoring machine, public, lab parson ete.

7. Proprietor/proprietor representative should be present at the time of monitoring and
monitoring should be conducted as per CPCB SOP/INABET/QCI guidelines. Lab responsible

person should be present at the time of ELA presentation,

B. EIA coordinator & FAE should give a notarized affidavit during ETA presentation that they
have personally visited the site & they have also taken all the mitigating measures for any
critical issues involved in the project.

9, The project proponent will have to inform the schedule of monitoring/data collection

programme to the SEIAASSEAC, UP & UPPCE before start of data collection. In case of

failure, the collected baseline monitoring data will be treated as null and void.

The details of equipment used for baseline monitoring alongwith its photograph mentioning

date, time and geo coordinates for preparation of EIA report should be clearly displayed to the

people present during public hearing and the complete details related to monitoring period
must be mentioned in the minutes of public hearing.

11, Original lab analysis report of the project proposal along with EIA report should be uploaded
on Parivesh Portal,

12. Combined KML of all mines in a cluster should be submitted at the time of ETA.

13. The project proponent/Consultant should identify the core & buffer zone (2.5 km) of the
mining site.

14, Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road to be submitted at the time of ELA presentation.

15. Proponent/Consultant  should submit  the plan/information along  with  technology
{photographs of water sprinklers/ tankers) to be implemented for mitigating dust at source
poinls in lease area and haulage road during operation activity/vehicolar movement,
Technology shonld be displayed at the time of EIA presentation.

16. Proposed plantation plan with area specific plant species, number of plants to be planted and
place of plantation along with a working map to be submitted at the time of E1A presentation,

17. Water requirement details slong with source of water and the permission/ agreement with the
coneerning authority/ person to be submitted at the time of ETA presentation,

I8. Proponent/consultant  shall present TOR specific/additional conditions compliance,
observation/suggestions raised during the public hearing and commitment made by the project
proponent in a tabular form with a time bound plan at the time of ETA presentation.

19. Corporate Environment Responsibility (CER) to be prepared as per the MoEF&CC gpidelines
and present it at the time of ELA presentation. Proposal should be sile specific and
monitorable.

20, Proponent to submit latest status of project site along with the site photographs and also
provide mined minerals record of the respective project site at the time of EIA presentation,

10

“Sand § Gitti- Patthar, Boulder)” Project at Gata No.- 03 (Khand No.- 09
VillageGorha, Tehsil- Bara, District- Pra j. U.P. (Leased Area : 3.64 ha.).,
8593/SIA/UP/MIN/446097/2023

The project proponent/consultant informed the committee that the matter was earlier listed in

827" SEAC meeting dated 24/01/2024 and recommended to grant the environmental clearance along
with general and specific conditions. Subsequently, the matte was listed in SEIAA meeting and in
light of Hon'ble NGT order in OA No. 12062024 dated 02/04/2020 and OA No. 747/2023 dated
090572024, SEIAA decided to defer the matter Gll appropriate aclion is laken by concerned
anthorities.

The project proponent also informed that in compliance of the above Hon'ble NGT orders the

District Survey Report (DSR) of District Prayagraj has been approved by SEIAA, U.P. and approved
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DSR sent to Mining Department for further necessary action, The project proponent enclosed the copy
of approved DSR and requested to grant the environmental clearance for the project proposal,

RESOLUTION AGAINST AGENDA NO. 14

The committee has gone through the documents submitted by project proponent and
presentation made before SEAC, The committee observed that in compliance of Hon’ble NGT
orders the DSR of District Prayagraj has already been approved by SEIAA. Hence, the
committee is of the opinion that the environmental clearance for the above project may be
granted by SEIAA in view of SEAC recommendation dated 24/01/2024.

15. Gauriva Soil Mining Project from Gata No. 389, 426 Village Gauriva., Tehsil Misrikh

District- Sitapur, U.P. (Aren- 0.4215 ha)., 9815/STA/UP/MIN/528239/2025

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QCUNABET. A presentation was made by the project proponent along with
their consultant M/s Rian Enviro Pvt. Lid The project proponent/consultant informed the committee
that the environmental clearance for the above project was issued by SEIAA, UP. vide EC
Identification no. EC25COI08UPS5610344N, dated 22/05/2025 for the period of 03 months with
mining quantity 9209 m’, '

The project proponent informed the committee that due to typographical emror in
environmental clearance letter the location of the project is mentioned as “Ordinary Soil Mining
FProject” at Gata No. 389, 397, 313Ka, 356, 303Gha, 398Gha, Village Nerhi, Tehsil- Sitapur, District-
Sitapur, Uttar Pradesh (Lease Area: (.8019 Ha.) instead of “Gauriya Secil Mining Project from Gata
No. 389, 426 Village Gauriya, Tehsil Misrikh, District- Sitapur, UP. (Leased Area- 0.4215 ha)".
Therefore, the project proponent requested the committee to amend the EC lotter dated 22/05/2025 as
per details given below:

Particular Details mentioned in EC letter Proposed amendment in EC letter

Page no. 1 - Subject & | “Ovdinary Soil Mining Project” at Ciata | “Gauriya Soil Mining Project from
Page No. 6 - Paint no.1 | No, 389, 397, 313Ka, 356, 303Gha, Ciata Mo. 389, 426 Village Gauriys,
398Gha, Village Nerhi, Tehsil- Tehsil Misrkh, District- Sitapur,
Sitapur, Distriet- Sitapur, Uttar 1LP. (Leased Arca- 0.4215 ha)™,
Pradesh (Lease Arca: (08019 Ha)

RESOLUTION AGAINST AGENDA NO. 15

The committee has gone through the docoments submitted by the project propenent and
presentation before SEAC and recommended to amend the environmental clearance lelter
dated 22/05/2025 as per above details. All the other contents mentioned in environment
clearance letter dated 22/05/2025 shall remain the same.

16. Ordinary Seil Mining project at Arazi No.- 97 G, 144, 145, 152 , Village- Paduhar, Tehsil-
Chakia, District- Chandanli (U.P.) b DRS Industrial Park LLP, Parimer- Dey
BEattacharya, Area- 1.441 ha, 1012 1V/STA/UP/MIN/S39004/2025

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QUYNABET. A presentation was made by the project proponent along with
their consultant Mr. Anubhav Singh, EIA Coordinator, M/s ETRC Consultants Pvt. Ltd. Based on the
documents submitted and presentation made by the project proponent along with the consultant, the
following facts have emerged: -

I, The environmental clearance is sought for Ordinary Soil Mining project at arazi No.- 97 G, 144,
145, 152, Village- Paduhar, Tehsil- Chakia, District- Chandauli (U.P.) by M/s DRS Industrial
Park LLP., (Leased Area- 1.441 ha).
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2. Salient features of the project as submitted by the project proponent:
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I. | On-line proposal No. SIA/UPMIN/S 3900402025
2. | File Np. allotted by SEIAA, UP 10121
3 Date of approval of Mining Plan by 36/tees upkhanij/2025, Dated: 20.05,2025
DGM
4. Mame of Proponent M/z DRS Industrial Park LLP
Partner- Dev Bhattacharya
5. Full correspondence address of Rio [ 36, 37, Village- Ramnagar, Jiwanathpur Chandenli ULP.
proponent
6. | Name of Project Proposed Ordipary Soil mining project
7. | Project location (Plot/Khasra/Gata No.) | Arazi No.-97 G, 144, 145, 152,
B. | Nume of Village Paduhar
9. | Tehsil | Chakiz
10, | District Chandauli
11. | Name of Minor Mineral Ordinary Soil
12, | Sanctioned 1ease Aren (in Ha.) 1.441 Hectare
13, | Max.& Min mELwith in lease area Minimam mRL: 106 m
Maximum mBL: 104 m -
14, | Pillar Coordinates {Verified by DMO) GATA Pillars Coordinates
NO
9T g Pillar Latitude Longituda
A 257445 20"N 8371 1'46.52'E
B 25°445.25"N 83°1 148.00"E
L 25°4'95,00"N 53°114E.08"E
D 25°445, (4"N B3°11'46.6%"E
144 Pillar Latitude Lengitude
A 257443 92°N £3°114131"E
B 25°443.79°N £3°1143.01°E
C 237°440.82™N E3T1142.94"E
D 25°440.98"N B 1IY1L36E
145 Pillar Latitude Longitude
A 25°444.13"N 83°1138.4"E
B 25°4'43.92"N 8§371141.31"E
C 25°443.1T'N B83%1141.30"E
D 25%4'3.41"N E3°1139.11"E
152 Pillar ~ Latitude Longitude
A 25°49535'N_ | B3°1144.10°E
B 25°445.20"N B3"11'46,62"E
[ 25441 92"N £3°1197.99"E
D 25°442.07"N E3°1144.37°E
15, | Total Geological Reserves 30,261 cum
16, | Total Mincable Reserves 27,811 cum _
17. | Total Proposed Production (in 3 months) | 27,811 cum in 3 months
18. | Proposed Production (in 3 months) 27,811 cuom in 3 months
19. | Sanctioned Pericd of Mine lcase 3 months
20. | No. of workers 25
21, | Type of Land Private land
22, | Ultimate depth of mining 2.10m
23, | Mearest metalled road from site 5H 97— 1.0 Km in North East direction.
24. | Water Requirement 7.26 KLD
25. | Name of QCl Accredited Consultant | ETRC Consultants Pt Ltd.
with QC1 No and pedod of validity. Certificate No: NABET/EIAS2225/RA 0273_Rev.01, Valid
upto 02 Nov 2025
26, | Any litigation pending against the | No
project or land in any court
27. | Details of 500 m Cluster certificate | 35/tees upkhanip2025, Dated: 20,05.2025
Verified by Mining Officer
28. | Proposed EMP cost Rs.6.96 Lakhs (including CER budget)
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Length and breadth of Hau! Road, 308 m length x 6 m width

Mo, of Trees to be Planted 300 nos.

e

The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table al any point of time.

This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09%2006.

The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna,

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (a5 amended).

The consultant (EIA Coordinator) also submitted an affidavil dated 28/05/2025 mentioning is

as follows:

1.
2.

[, Shalini Gupta, Dfo §ri O.P, Gupta is EIA coordinator of Mfs ETRC Consultants Pyt, Lid.

I have prepared the EC application report for the Proposal Ordinary Soil Mining project at Arazi
Ne.- 97 G, 144, 145, 152, Village- Paduhar, Tehsil- Chakia, District- Chandauli ({ULP,) by M/s
DRS Industrial Park LLP., (Leased Area- 1.441 ha) with my team,

1 have personally visited the site of proposal and certify that no mining/construction activity has
been undertaken on the project site for the present proposal.

Tam satisfied that all the necessary datafinformation submitted along with EC application are true
and comreel.

1 certify that this project has been uploaded for the first time on Parivesh Portal.

1 certify that there will be no mismatch between information/data provided on online application
submitted on Parivesh Portal and the hard copy/presentation which will be submitted after
acceptance of application.

The EMP report for the proposal is prepared by my team as per gunidelines laid down by
NABET/QCL

RESOLUTION AGATNST AGENDA NO. 16

The committee discussed the matter and recommended grant of envirenmental

clearance for the project proposal along with general and specific conditions as annexed at
Annexure-1 to these minutes.

(Prof. Jaswant Singh) (Dr, Amrit Lal Haldar) (Dr. Dineshwar Prasad Singh)
Member, SEAC-2 Member, SEAC-2 Member, SEAC-2

{Tanzar Ullah Khan) {Dr. Shiv Om Singh} (Dr. Harikesh Bahadur Singh)
Member, SEAC-2 Member, SEAC-2 Chairman, SEAC-2

{Sushant Sharma, IFS)

Member-Secretary, SEAC-2

MNodal, SEAC-2

Mol prepared by Secrctariol in consullution udth
Chairman & Members on the basis of docisions
taken by SEAC-2 during the mecting,
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Annexure-1

General and Specific Conditions for Soil Earth Mining Projects:-

General .cﬂndiﬁum

L.

2

This environmental clearance does nol create vr verify any claim of applicant on the
proposed sitefactivity,

Any mining activity shall be undertaken only after valid permission from Mining
Department/District Administration and written agreement with land owner from where
earth excavalion is proposed.

No change is mining lechnology and scope of working shall be made without approval of
Authority.

Perscnnel working in dusty areas shall be provided with protective respiratory devices and
they shall alse be imparted adequate training and information on safety and health aspects,
The Authority reserves the right to revoke the clearance if conditions stipulated are not
implemented. The Authority will also be entitled to impose additional environmental
conditions or modify the existing ones, if necessary,

In case of any deviation or alteration in the project proposed from those submitted to this
Authority for clearance, a fresh reference should be made to the Authority to assess the
adequacy of the condition(s) imposed and to add additional environmental protéction
Measures required, if any.

Concealing factual data or submission of false/fabricated data and failure to comply with
any of the conditions mentioned above may result in withdrawal of this clearance and
gitraet action under the provisions of Environment (Proteetion) Act, 1986,

Specific Conditions:

11.

12,
|4,
15,
16,

17
18,

19,

The Environmental clearance will be co-terminus with the sgreementmining plan
whichever is earlier.

Environment mapagement should be in sccordance with the present environment status of
the project. 1

Approach kaccha road should be made motorable and maintained periodically.
Transportation of soil should be nndertaken in covered containers.

Rechabilitation plan with planting of trees to be submitted along with the closure plan,

Land to be leveled and handed over to the owners after completion of excavation work.

A valid NOC from State Pollution Control Board shall be obtained for the Brick kiln prior
to operation as per law and all guidelines must be followed, if applicable.

The mining operations shall be strictly limited to the proposed mining sites and proposed
purpose,

Top soil should be adequately preserved and should be used for landscaping.

Excavated soil should be properly stored in a manner not to increase surrounding air
pollution level.

Water sprinkling should be exercised during excavation and storage of soil for suppression
of fugitive dust.

Excavated area should be properly reclaimed and ensured that no open bore hole is left.
Safety measures for the people working at the site shall be duly taken care of as per law.
The excavalion work shall be done in day time only,

The project boundary shall be properly covered to restrict dust dispersion.

Precautionary measures during soil excavation for conservation and protection of rare and
endangered flora and fauna found in the study area,

Moise level shall be maintained as per standards for both day and night.

The route map for soil transportation from exeavation plots to work site should be firmed
up and necessary permissions shall be sought from District Administration.

Vehicles hired for the transportation should be in good condition and should have Pollution
Check Certificate and should conform to applicable air and noise emission standards.
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20.

21.

22,

23,

24,

23,
26,

27,
28.

29,
30.
31.

32.
33.

34,
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Personnel exposure menitoring for respirable mineral dust shall be carned out for the
workers and records maintained including health records of the workers. Awareness
program for workers on impact of mining on their health and precautionary measures like
use of personal protective equipments etc. shall be carried out periodically. First aid
facilities and adequale sanitary facility in the form of temporary toilets/septic tanks.

Solid waste material vizgutkha rappers, plastic bags, glasses ete. Lo be generaled during
project activity will be separately stored in bins and managed as per Solid Waste
Munagement Rules.

Project proponent should maintain duaily register for information of () collection of
soil/clay, (b) manpower & (¢} transportalion purpose.

Soil mining shall strictly be undertaken as per rules and regulations/permissions obtained
from District Administration/Mining Department

Corporate Environmental Responsibility (CER) shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines
provided in the recent CER potification Mo, 22-65/2017-TA.I dated 01/05/2018. A copy of
resolution as above shall be submitted to the authority along with liet of beneficiaries with
their mobile nos,/address.

The borrowing/excavation activity shall be restricted to a maximum depth of 2 m. below
general ground level at the site.

The borrowingfexcavation activity shall be restricted to 2 m. above the ground water table
at the sile.

The borrowing/excavation activity shall not alter the natural drainage pattern of the area.
The borrowed/excavated pit shall be restored by the project proponent for useful
purpose(s). >

Appropriate fencing all around the berrowed/excavated pit shall be made to prevent any
mishap.

Measures shall be taken to prevent dust emission by covering of borrowed/excavated earth
during transportation,

Safepuards shall be adopted against health risks on account of breeding of vectors in the
water bodies created due to borrowing/excavation of carth,

Workers/labourers shall be provided with facilities for drinking water and sanitation.

A berm shall be left from the boundary of adjoining field having a width equal to at least
half the depth of proposed excavation.

A minimum distance of 15 m from any civil structure shall be kept from the periphery of
any excavalion area,
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4 6 1 ANNEXURE 10

State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vimeet Khand- 1, Gomit] Nagar, Lucknowe - 226 010
Phone :91-522-2300 341, Fax:91-522-2300 543
E-mall: doeuplbo@yahoo.com
Welisite ; www.seldsup.com
Minutes of the 911" Meeting of the State Lavel Environment Impact Assessment
Authaori P (SEI Id «08-2025

The meeting of 911°" State Level Environment Impact Assessment Authority, UP
[SEIAA) was held online on 22.09.2025 the Directorate of Environment. The following were

present In the meeting: -
1. Shri Anupam Gupta Chairman, SEIAA, U.P
2. Shri Amit Chandra Member, SEIAA, U.P
3. Shri Manish Mittal Member Secretary, SEIAA, U.P

Age =fi- tes of 945th SEAC-2 Meetin Dated 2B/05/2025

1. "Ordinary Earth Mining” Project at Gata No:- 290, Village- Ti mg[i, Tehsil- Hath{g;,
District- Hathras, Uttar Pradesh, ILgazg;! rea- 0.2830 Ha), Shri Ravi Kumar Gaswami.,
10081/5IA/UP/MIN/537939/2025

SEIAA nated the comments of SEAC and advised the project proponent to take further
necessary action as per OM no. F. No. 1A3-3/45/2021-1A.1 dated 09.08.2024 of MoEFRCC.

Validity extension of ECs of Sand/morrum/river bed material mining based on the
reples study as per Hon'ble NGT order "Marrum Mining" Project at Arazi No.-

824 Kh {Khand 04), Village-Agori Khas, Tehsil- Obra, District- Sonbhadra, U.P. {Applied
Area : 12.368 ha)., 6748/6321/SIA/UP/MIN/537974/2025

SE|AA gone through the comments of SEAC and rioted that SEAC went through the
letter dated 30-12-2022 of DGM UP, informing that replenishment studies has been
completed by CVIPDL and the validity period of E.C. granted for the period of 1 year may
be extended till the validity period of lease deed, SEAC also noted that EC's are also issusd
with Specific Conditions that Envirenmental dearance will be co-terminus with the mining
lease perlod/Mining Plan. SEAC also noted that District Sonbhadra has uploaded
replenishment study report for year 2023 and year 2024 in public domain
https://sonbhadra.nic,in.

Hence, SEIAA agreed with the recommendation of SEAC to extend the validity perlod
of environmental clearancas concerned with the 685th SEIAA meeting dated 31/12/2022
which will be co-terminus with the mining lease period/Mining Plan, whichever is-earlier,
where replenishment study report has beep upleaded ip the public domain for the perlod
of year 2023 and 2024.

It will be the responsibility of the Mining Department to-gnsure that no mining is
carried out beyond the quantity mentioned In the replenishment 5tudv report validated
by mining department and leases are operated on the basis of replenishment study
reports, conducted on annual basis,

b
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3. “Ordinary Earth Mine”, Village- Asda mau, Pargana- Siddhaur, Gata No,-288, Lease Area-

0.7793 Ha., Tehsil- Haidergarh, District- Barabanki, Uttar Pradesh, Project Proponent-

Shri Ashvani Kumar,, ‘IWB‘Z{S!MQF[MIN{E!?SBEHUZS.

SEIAA opined to accept the recommendation of SEAC and grant EC to the said project
along with all the general and specific conditions as suggested by SEAC adding following
specific conditions:

1. Ifin future during the progressive mining this lease area becomes part of cluster ie,
area equal to or more than 5 ha., limited o B-1 category, then additional conditions
based on the EIA conducted by the concerned lease holders shall be Imposed and joint
EMP shall be implemented, The lease holder shall mandaterlly follow all the imposed
canditions otherwise it will amount to violation of E.C. conditions. I the certificate
felated to cluster provided by the competent authority is found false or incorrect then
punitive actions as per the law shall be initiated against the authority issulng the
cluster certificate.

2. Validity period of this EC is 3 months as the Lol has been issued for a period of 3
months and co-terminus with the validity. of current mine plan and current léase
period whichever is earlier after this period the EC will become null and veid.

3. The project proponent shall obtain permission from competent authiority for felling of
trees If required. ' '

4, The mining lease holders shall ensure to comply with mine reclamation plan as
submitted.

5. Ifthe proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction Is not allowed, requiremant of iresh
water shall be mét from alternate legally valid water sources and permission frem the
competent authority shall be abtained to use it,

6. Project Proponent should submit action plan-for carrying out plantaﬂnn at least
@1,000 plants / ha of |ease area. In this case, PP should prepare a plan, duly approved
either by Forest Department or district plantation committee, for planting at feast
1,000 plants, either on govérnment land or-community land, within a periphery of 5
km from the boundary of the lease area and will make provision for maintenance for
5 years,

7. Also, the coordinates of area earmarked for plantation shiould be clearly spelt out and
polygan should be attached and submitted within a month. Plantation of saplings shail
be carried out In earmarked area as part of tree plantation campaign “Ek Ped Ma It
Naam” and the details of the same shall be uploaded In the Meri LIFE Portal
[https://merilife.nic.in) as per OM no. F.N0JA3-22/3/2024-1A01 (E- 2&1554} dated
24.07.2024.

8. Survival of plants should not be less than the survival rate notified by Uttar Pradesh
Forest Department otherwise icwill be treated as violation of EC conditian.,

8, The project proponent shall ensure that water bodies do not get polluted due o
mining aclivity,

10, Department of Geology and Mines, Government of Ultar Pradesh and / or concerned
district administration, before releasing the security deposit to Project Proponent will
ensure that Project Proponent has fully complled with the EC cenditions, Non-
compliance, if any; should be reported to UPSPCB for appropriate legal action and
recovery of compensation,

11, Any application far transfer-of this EC, during its validity period unless it is cancolled
by & competent authority, has to be necessarily accompanled with status of
compliance of EC canditions duly certified by IRQ, MoEFCC, Gol, Lucknow.
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12. Project Proponent shall submit the Cempliance on the Environment Clearance
condition prescribed in the Prior Environment Clearance letter as per MoEF&CC DM
F.no- I1A5-22/01/2022-1A-1ll (E-172624) Dated 14-06-2022.

13. This EC shall be subject to any order from any court/tribunal or any guidelines issued
by MOEFCC.

14. In case of violation of any EC conditions, this EC is liable to be cancelled based on
repart/recammendation of DM/IRO/UPPCE.

. "Sand Stone {Gitti- Patthar, Boulder)” Project at Gata No,- 01 Mi. (Khand No.- 13) ,
Village- Belhat, Tehsil- Koraon, District- Prayagraj, U.P. (Leased Area : 4.858 ha./ 12.0
Acre), M/s Harsh Associates, Prop.- Smt. Vandana Chaurasia W/o Shri Deepak
Chaurasia., 10083/S1A/UP/MIN/503103/2024

SEIAA agreed with the recommendations of SEAC to-close/delist the file as the project
proponent did not appear. The praposal is already delisted in Parivesh Portal. The
proposal will open only aftar submission of enline request on preseribed online portal.

Plotted Development Colony Residential Housing and Commercial Complex at Khasra
No. 1854, 1858, 1859, 1861, 1884 K, 1879, 1889, 1884, 1885, 1878, 1880, 1882, 1883,
1886, 1887, 1888, 1890, 1891, 1892, 1893, 1877 K, 1841, 1848, 1849, 1850, 1853, 1862,
1863, 1864, 1865, 1866, 1867, 1868, 1881, 1851 KHA, 1840 K, 1852 KHA, 1874 KHA, 1875

KHA, 1869, 1876 K, 1839 K, 1871, 1872. 1873, 1874 K, 1875 K, 1877 KHA, 1852 ENA, 1851
K 70, at a, Tehsll & District- Ghazlabad, Uttar Pradesh.

10084/S1A/UP/INFRA2/537233/2025.

SEIAA noted that SEAC has recommended to grant ECto the above project. SEIAA gone
through file and decument and opined that the matter be referred back to SEAC toreview
thefollowing polnts:

1. Details ‘of final discharge point of waste water/effluent and concermed NOC or
application submitted to competent authority. _

2. Details of source of fresh water and concerned NOC or zpplication submitted to

coimpetent autharity.

Approved building plans or application submitted to competent authority.

Structure Stability certificate

Plans for alternate energy sources in common area facllities

Plans for buffer zone between adjoining Industry and the project,

o pow

. “Sand Sto itti- Patthar, Boulders)” Project at Gata No.- 584 [Khand No.- 08}, Village-
wan. Tehsil- Meja, District- Pravagraij, U.P. {Leased Area : 3.2374 ha./ 8.0 Acre)
Prop.-  Smt. Mohini__ Devi W/o _ Shrl _ Shankar Dayal Singh.,

10085/8267/SIA/UP/MIN/505060/2024

SEIAA noted that SEAC has recommended to grant EC to the above project. SEIAA gone
through file and document and found that geo-coordinates mentioned in ToR and D5R are
different. Hence SEIAA opined to refer back the matter to SEAC for review/comments.

Green Road IIM_Road To Hardinge brid Leit han of Gomti River.
10086/SIA/U RAL1/537167/2025

SEIAA agreed with the recommendations of SEAC to close/delist the file as the project
proponent did not appear, The propesal is already delisted in Parivesh Portal. The
proposal will open only after submisslon of online request.an prescribed online portal,
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8. Length of road section from Shaheed Path Bridge to Kisan Path Aqueduct {Part-a) will

be 6.30 km In length and 24 m width. The road section will be started from Bagmau and
will __continue i District-Lucknow, _ State-Uttar  Pradesh.,

10087/SIA/UP/INFRA1/537166/2025

SEIAA agreed with the recommendations of SEAC to close/delist the file as the project
proponent did not appear. The propesal is already delisted in Parivesh Partal, The
proposal will apen anly after submission of online request on prescribed online portal.

9. "Ordinary Earth Mining” Project at Gata No.- 1160m/, Village- Pachon, Tehsil- Sikandra
Rao, District- Hathras, Uttar Pradesh. {Area-0.3450 Ha).,

10088/S1A/ UE,{ MIN{SSB!EI,{ID!S.

SEIAA noted that SEAC has recommended to grant EC to the above project. SEIAA gone
through file and document and opined that project proponent shall submit mining plan
approval letier or any document signed by Government official stating the quantity to be
excavated.

10, Bullding Stone Sandstone Mine at Gata No. #3 Gh, SI. No. 04, Atea 5.0 ha in Village-

Bhusi __ Pathraha, Tehsil-  Lalganj,  District- Mirzapur, _Uttar  Pradesh.,
0085/ 1A/UP/MIN/537261/2025.

SEIAA opined to accept the recommendation of SEAC and grant EC to the said project
along with all the general and specific conditions as suggested by SEAC adding following
specific conditions:

1. Directions/supgestions given during public hearing and commitment made by the
project proponant on these should be strictly complied with.

2. Approved explosives-and proper technigue should only be used for blasting, 1o svoid
loud sound and cracks In nearby bulldings, o -

3. DSRformulation is dope by a sub-committee formed at District level and representative
of Forest Department is @ member in this sub-committee, so it is expected that they
gxamine the issue of distance of forest area fram the mining lease as well as distance
of protected area from the mining lesse. Hence, a certificate signed by an officer not
baiow the rank of ACF shall be submitted before signing lease deed that noforest land
fs involved in mining or as a route'for mineral transportation and does not lie with-in
any Protected area, National Park, Sanctuary and ESZ. If forest land s invelved the
project proponent shall obtain forest clearance and permission of Central and State
Government as per the provisions of Van Sanrakshan evam Samwvardhan
Adhiniyam,2023 and submit before the start of work.

4, The mining lease holders shall ensure to comply with mine reclamation plan as
submitted.

5. Three tier green shelter belt of 7.5m width should be developed on the periphery. of
mine lease area. Local and native species should be planted in consultation with
Forest/Harticulture Department/Agricullure University.

6. Mine reclamation plan should be prepared for using the mine void for productive use
in consultation with lecal administration and gram-panchayat,

7. I the proposed project is situated in natifled area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate legally valid water sources and permission from thé
competent autharity shall bo obtained to use it

8. Project Proponent should submit action plan for ‘carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly approved
elther by Forest Department or district plantation committee, for planting at least
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5,000 plants, ﬂithar on government land or community land, within a per pher!.r of 5 km
from the boundary of the lease area and will make provision for maintenance for 5
years,

9. Also, the coordinates of area earmarked for plantation should be clearly spelt out and
polygon should be-attached and submitted within a month. Plantation of saplings shall
ba carried out in earmarked area as part of tree plantation campaign “Ek Ped Ma Ke
Naam” and the detalls of the same shall be uploaded in the Meri LIFE Portal
(https://merllife.nicin) as per OM no, F.No.|A3-22/3/2024-1A11 (E-241594) dated
24.07.2024.

10. Survival of plants should not be less than the survival rate notified by Uttar Pradesh
Forest Department otherwise it will be treated as violation of EC condition.

11, The project propanent shall ensure that water bodies do not get poltuted due to mining
activity,

12. Department of Geology and Mines, Government of Uttar Pradesh and/or concerned
district administration, before releasing the security deposit to Project Proponent will
ensure- that Project Proponent has fully complied with the EC conditlans. Nen-

" compliance, if any, should be reparted 1o UPSPUB for appropriate legal action and
recovery of compensation.

13, Any application for transfer of this EC, during Its validity period unless it is cancelled by
a campetent authority, has to be necessorily accompaniad with status of compliance
of EC conditions duly certified by IRD, MoEFCC, Gal, Lucknow.

14. The project proponent shall install rooftop solar plant in one school In the vicinity of
project area and construet toilets especially in girls’ school as part of CER activity.

15, Since large number of mining projects are ongoing as well a5 néw mining leases are
coming up in the district, CAAQMS shall be installed in consultation with IJPPCB

16. Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as.per
MoEF&CC OM F.no- |AS-22/01/2022-1A-1Il _[E 172624) Dated 14-06-2022,

17. If the air guality deteriorates due to mining, then District Administration & Dirdctorate
of Mining should ensure that mining be stopped immediately. Adequate measures be
taken for restoring air quality and mining should commence only when air quality
attains the prescribed standards.

18. This EC shall be subject to any order from.any court/tribunal or any guldelines issued
by MOEFCC

19. In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCE.

11, Gitti-Boulder (Dolostone) Mining Project Arafi no. 53095, 5311, 5310, 53124, 5314,
53147, 5 o, 5325, 5326 Village-Billi Marku Tehsil- Obra, District-Sonbhadra,

Uttar Pradesh. Area- 1.530 Ha,, 10090/SIA/UP/MIN 2025.

SEIAA noted that the above preposal has been appralsed and recommended for grant
of ToR by SEAC. Hence ToR is being granted to the title proposal for conducting EIA
studies. SEIAA added following points to ToR-

1- NOC from Forest Depattment should be submitted at the time of EIA.

2- All pages of technical documents/EIA/EMP ete, should be sighed by the consultant and
project praponent both,

3. The address of the lease area and preduction per annum should match with that
mentioned in DSR and Lol In case there Is any difference clarification/ amendment
letter from competent authority shall be submitted along with EIA. EIA and public
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hearlng shall be conducted as per EIA notification, 2006 {as- amended) and the address
of lease area and production per annum shall be as mentioned in DSR and Lol.

4- Detailed Mine Reclamation plan and Plan for using the.mine void for productive use
in consultation with local administration and gram-panchayat should be submitted
along with EIA-EMP.

5- The project proponent shall submit permission of CGWA for using ground water or
submit proposal for obtaining water from alternative legal source of fresh water
along with EIA-EMP.

6- Latest KML file for the area and mining lease area should be provided,

7- Status of leases granted/to be granted in various mining khands along with production
since the formulation of DSR, duly certified by the competent autharity should be
submitted.

8- In case project proponent intends Lo temporarily store mined out material or any
tools, equipments or other material outside mine lease area then NOC from
competent authority for doing so should be submitted and detalls of such area and
associated Environmental impacts should be included In EIA-EMP report. This should
also be clearly mentioned during public hearing.

9- Road network to be used by the project should be clearly shown on Survey of India
topasheet in 1:50,000 scale. In case road network involves forest road, permission
should be obtained from Forest Department and 8 copy of the same should be
submitted at the time of appraisal of EIA-EMP report.

10-The project proponent should clearly spell out' whether it is a green field or Brown
field project. In case itis a brown field project and -

(i} If the carlier and present lease holder are same then complianice report of
previous EC should be submitted.

{ii} If the earlier and present lease holder are different then envirenmentsl
footprint of the site and mitigation mieasures should be included in EIA-EMP
report.

11-In case of expansion / renewsl of eariler EC, following Information should be
submitted

a. Status of compliance of earlier EC conditions by Integrated Regicnal Office,
MoEFCC, Gol, Lucknow,

b. Copy of CTE and CTO issued by SPCR.

€. Status of submission of six-monthly compliance report to EC eranted earlier

d. Court cases, if any.

12- Observations raised [n public hearing, replies submitted by project proponent,

suitable modifications carrled outshauld be mentioned in EIA-EMP repart.

13-DSR formulation is done by a sub:committee formed at Distriet level and
representative of Ferest Department is 8 member in this sub-commitiee, so it is
expected that they examine the issue of distance of forestares from the mining lease
as well as distance of protectéd area from the mining lease, Hence, a certificate signed
by an officer not below the rank of ACF shall be submitted along with EIA-EMP that no
forest land is invplved in mining or as a route far mineral transportation and does not
fle with-in any Pratected area, National Park, Sanctuary and ESZ. If forest. land is
involved the project proponent shall obtain farest clearance and permission of Central
and State Government as per the provisions of Van Sanrakshan evam Samvardhan
Adhlnlyam, 2023.

14- Project Proponent should submit action plan for carrying out plantation at least
1,000 plants/ ha of lease area, In this case, PP should prepare a plan, duly approved
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either by Forest Department or Horticulture Department, for planting at least 2,000
plants, elther on government land or community land, within a periphery of 5 km from
the boundary of the lease area along with pravision for maintenance for 5 years, Also,
the coordinates of area earmarked for plantation should be clearly spelt in the
EIAJEMP and polygon should be attached, Survival of plants below Uttar Pradesh
Forest Dapartment’s survival rate will be treated as violation of EC condition,

15- The project proponent shall submit detalls of nearby water bodies and plan Lo ensure
that these water bedies do not get polluted due to mining activity.

16- Along with the EIA-EMP repart, PP / consultant will also submit in tabular form a5 to
how they have addressed entire ToR while preparing draft EIA-EMP report for PH.
Further, PP / consultant will submit in tabular form as to how they have addresserd
issues raised during public hearing and have intorporated the same in final EIA-EMP
report, A presentation to this effect should be made before SEAC at the time of ElA-
EMP presentation, '

17- The project proponent shall submit along with ElA the details of School in the vicinity
of project area in which rooftop solar plant, toliets will be constructed specially girl
school under CER activities,

18- Number of mining projects are coming up in district. Depariment of Geology & Mines,
GoUP to carry out regional EIA-EMP report including carrying capacity of
environmental components to assess the capacity to further bear the pollution load
for such areas within a period of 1 year and submit the same te SEIAA, UP for
cvaluation.

18- Departmant of Geology & Mines, GaUP in consuitation with UPSPCB will establish
required number of CAACQMS in district within a period of one year and submit geo-
referenced map of these stations along with data. Details of existing CAAQMS, If any,
tie submitted within a pericd of three months,

20- Praject Proponent in consultation with UPSPCE will establish required number of
CAAQMS within a pericd of ene yeir and submit geo-referenced map of these statlons
along with data an six-monthly basis.

21- These TORs shall be subject to any order from any court/tribunal or-any guldelines
issued by MOEFCC.

. Manufacturing of Different Types of Resin by M/s Tajpuria Panels Private Limited M/s

Talpuria_Panels Private Limited has proposed a new plywood industry in UPSIDA,
Hardoi.. 10081 P/IND3/538176/2025

SEIAA agreed with the recommendation of SEAC to grant ToR to'the above project

adding the following conditions:

1. The site is located up stream of water intake point of Lucknow, Propesal for achieving
ZLD should be submitted at the time of EIA,

2. Proposal for odor control should also be submitted at the time of EIA.

3, Disaster management plan and Safety precaution In storage of product and raw
material should be the part of ElA.

4, Groen belt should be Mivawaki model based.

Sand stone Quartizite Ballast Gitti Mining Project is situated near Village- Sultrit, Tehsll
-Robertsgan]  District - Sonbhadra, _Uttar _Pradesh, Area-2.0234 ha.,
10092/SIA/UP/MIN/S38596/2025

SEIAA noted that the above propesal has been appraised and recommended for grant
of ToR by SEAC. Hence TeR Is being granted to the title propesal for conducting EIA
studies, SEIAA added following points to ToR-
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1- Al pages of technical documents/EIA/EMP ete, should be signed by the consultant and
project preponent both,

2- The address of the lease area and production per annum should mateh with. that
mentioned in DS/ and Lol In case there is any difference clarification/ amendment
letter from competent authority shall be submitted along with E1A, EIA and public
hearing shall be conducted as per EIA notification, 2006 {as amended) and the address
of lease area and production per annum shall be as mentioned in DSR and Lol.

3- Detafled Mine Reclamation plan and Plan for using the mine veid for productive use
in consultation with local administration and gram-panchayat should be submitted
along with EIA-EMP.,

4- The project proponent shall submit permission of CGWA for using ground water or
submit proposal for obtaining water from alternative legal source of fresh water
along with EIA-EMP,

5- Llatest KML file for the area and mining lease area should be provided.

6- Status ofleases granted/to be granted ip various mining khands along with production
since the formulation of DSR, duly certified by the competent authority should be
submitted.

7- In case project proponent intends to temporarily store mined-out material or any
tools, equipments or other material outside mine legse area then NOC from
competent authority for doing so should be. suhm:ttel:l and detalls of such area and
.associated Environmental impacts shoufd be included in EIA-EMP report; This should
also be clearly mentioned during public hearing..

8- Road network to be used by the project should be clearly shown on Survey of India
toposheet In 1:50,000 scafe. In case’'read network involves forest road, permission
should be obtsined from Forest Department and a copy ‘of the same should be
submitted at the time of appraisal of EIA-EMP report.

9- The project proponent should clearly spell out whether it is a green field or brown
fleld project: In cose it is a brown field project and -

(i} I the earlier and present lease hiolder are same then compliance report of
previous E€ should be submitted.

{li) If the earlier and present lease holder are different then enviranmental
footprint of the site and mitigation measures should be included in ElA-EMP
report.

10-in case of expansion / renewal of earfier EC, following information should be
submitted

a. Status of compliance of earlier EC conditibns by Integrated Regional Office,
MoEFCC: Gol, Lucknow,

b. Copy of CTE and CTO issued by SPCB,

€. Staws of submission of six-monthly compliance report to EC granted earlier

d. Court mses,]f.an-;.

11- Observatlons raised In public hearing, replies submitted by project proponent,
suitable modifications carried out should be mentjoned in EIA-EMP report,

12-DSR formulation is done by a sub-committee formed at District level and
representative of Forest Department Is a member in this sub.committee, s0 it is
expected that they examine the issue of distance of forest area from the mininglease
aswell as distance of protected area from the mining lease. Hence, a certificate signed
by an officer not below the rank of ACF shall be submitted along with EIA-EMP that no
forest land is involved in mining or as a route for mineral transportation and does not
lle with-in any Protected area, Natlonal Park, Sanctuary and ESZ, If forest land is

e
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involved the project proponent shall obtain forest clearance and permission of Central
and State Government as per the provisions of Van Sanrakshan evam Samvardhan
Adhiniyam, 2023,

13-Project Proponent should submit action plan for carrying out plantation at feast
@1,000 piants / ha of lease area, In thiscase, PP should prepare a plan, duly approved
either by Forest Department or Hortlculture Department, for planting at least 3,000
plants, either an government land or community land, within a periphery of 5 km from
the boundary of the lease area along with provision for maintenance for 5 years. Also,
the coordinates of aréa earmarked for plantation should be clearly spelt In the
EtA/EMP and polygon should be attached. Survival of plants below Uttar Pradesh
Forest Departmient's survival rate will be treated as violation of EC condition.

14- The project proponent shall submit details of nearby water badies and plan to enstre
that these water badies do not get polluted dueto mining activity.

15- Along with the EIA-EMP report, PP / consultant will also submit in tabular form as to
how they have addressed entire ToR while preparing draft EIA-EMP report for PH.
Further, PP / consultant will submit in tabular farm as to how they have addressed
issues raised during public hearing and have incorporated-the same in final EIA-EMP
report. A presentation to this effect should ba made before SEAC at the time of E1A-
EMP presentation.

16-The project proponent shall submit along with EIA the detalls'of School in the vicinity
of project area in which rooftop solar-plant, toilets will be constructed specially girl
school under CER activities.

17- Mumber of mining projects are coming up in district, Department of Geology & Mines,
GoUP to carry out regional EIA-EMP report including carrying capacity of
environmental components to assess the capacity to further bear the pollution load
for such areas within 2 period of 1 year and submit the same to SEIAA, UP for
evsluation,

18- Department of Geology & Mines, GoUP in consultation with UPSPCB will establish
required number of CAAQMS in district within-a period of ane year aned submit geo-
referenced map of these stations along with data. Details of existing CAAQMS, if any,
be submitted within a period of three months.

19- Project Proponent in consultation with UPSPCB will establish required number of
CAAQMS withina period of ane year and submit geo-referenced map of these stations
along with data on six-monthly basis,

20-These TORs shall be subject to any order from any court/tribunal or any guidelines
issued by MOEFCC.

. "Sand Stane {Gitti-

Garha, Tehsil- Bara, District- PraEgral, U.P. (leased Ares : 364 ha.l,
HES{SIAEUFEM[NEMED&?EI&E&

SEIAA noted that the project was recommaended for EC on 24/01/2024 when DSR was
not approved and no comments regarding it has been made in SEAC MoM dated
28.05.2025. Hence 'SEIAA opined to refer back the project ta SEAC for detall
review/comments in reference to approved DSH.
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15, Gauriya Soll Mining Project from Gata No. 389, 426 Village Gaurlya, Tehsil Misrikh,

District- Sitapur, U.P. (Area- 0.42 ha_ 1 i AU ;
SEIAA agreed with the recommendation of SEAC to amend the environmental
clearance letter dated 22/05/2025 as:

Nf528238/2025.

e d— 10°

Particular Details mentioned In EC letter Proposed amendment In EC
letter

Page no.1- | “Ordinary Soil Mining Project” at | “Gauriya Soil Mining Project
Subject & Gata No. 389, 397, 313Ka, 356, from Gata No, 389, 426 Village
Page No. 6- | 303Gha, 398Gha, Village Nerhl, | Gauriya, Tehsil Misrikh,

Peint no.1 Tehsil- Sitapur, District- Sitapur, | District- Sitapur, U.P, (Leased

i Uttar Pradesh (Lease Area: Arca- 0.4215 ha)”.

| 108019 Ha) :

All the ather contents mentioned In enviranment clearance letter dated 22/05/2025
shall remain the same.

16. Ordinary Soil Minin ect at Arari No.- 97 G, 144, 145, 152 , Village- Paduhar, Tehsil-
Chakia, District- Chandauli (U.P.) by M/s DRS Industrial Park LLP, Partper- Dev
Battacharys, Area- 1.441 ha, 10121/SIA/UP/MIN/539008/2025

SEIAA opined to accept the recommendation of SEAC and grant EC to the said project
aleng with all the general and specific donditions as suggested by SEAC adding. fnllm'snrtg
specific conditions:

1. if in future during the progressive mining this lease area becomes part of cluster e,
area-equal to or more than 5 ha,, limited to B-1 category, then additional conditions
based on the EIA conducted by the concerned lease holdérs shall be imposed and joint
EMP shall be implemented. The lease holder shall mandatorily follow all the imposed
conditions otherwise ft will amount to viglation of E.C. conditions, IT the certificate
related to cluster provided by the competent autharity is found false or incorrect then
punitive actions as per the law shall be initiated against the authority issuing the
cluster certificate,

2. Validity period of this EC i= 3 months as the Lol has been issued for a period of 3
months and -co-terminus with the validity of current mino plan and current lease
period whichever is earlier after this period the EC will become null and vold.,

3. The project proponent shall obtain permission from compatent authority for felling of
trees if required.

4. The mining lease holders shall ensure to comply with mine reclamation plan as
submitted.

5. If the proposed project is situated in netified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate legally valid water sources and permission from the
competent authorlty shall be oblained to use It |

6. Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly approved
either by Forest Department or district plantation committee, for planting at least
2,000 plants, either on government land or community land, within a periphery of §
km from the boundary of the lease area and will make provision far maintenance for
5 years.

7, Also, the coordinates of area earmiarked for plantation should be clearly spelt out and
polygon should be attached and submitted within a menth. Plantation of saplings shall
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be carried out In @armarked area as part of tree plantation campalgn “Ek Ped Ma Ke
Naam” and the detalls of the same shall be uploaded In the Merl UFE Portal
(https://merilife.nic.in} as per OM no. F.No.IA3-22/3/2024-1A011 (E-241594) dated
24.07.2024,

8. Survival of plants should not be less than the survival rate notified by Uttar Pradesh
Farest Department otherwise it will be treated as violation of EC condition,

9. The project proponent shall ensure that water bodies do not get polluted due to
mining activity.

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned
district administration, before releasing the security deposit to Project Propenent will
ensure that Praject Praponent has fully complied with the EC conditions. Non-
compliance, If any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation. _

11, Any application for transfer of this EC, during its validity period unless it is cancelled
by a competent. authority, has to be necessarlly accompanied with status of
compliance of EC conditions duly certified by IRQ, MoEFCC, Gol, Lucknow.

12. Project Proponent shall submit the Compliance on the Environment Clearance
condition prescribed in the Prior Environment Clearance letter as per MoEF&CC OM
F.no- 1AS-22/01/2022-1A-I11 {(E-172624) Dated 14-06-2022.

13. This EC shall be subject to any order fram any court/tribunal or any guidelines issued
by MOEFCC.

14, In case of violation of any EC cenditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRG/UPPCB.

5

(Shri Anupam Gupta) { Shri ManisH Mittal)
Chairman Member-Secretary.
SEIAA SEIAA
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